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{ Shri Bhupesh Gupta ] [ SHRI RAJNARAIN : Within two hours.
i
|
!
|

whether, after the judgment, the Govern- 24 WA :rg:‘n

ment is not considering to remove him
from that position. He has proved him-
self unfit to occupy the position he has
held. The second point is, the govern-
ment should say something about the
investigation and how it was conducted. »Y TEAToEe ;- § qiet arfafeEw At w@r

It has boomeranged on the Government | # sz gy Ars # ard #¢ @g! g, AN

itself. We ha\./e all been discredited in the AW T FY T A T z fir WY o7 & AR
process. Public confidence has beenshaken. | &

Somebody must be responsible for guiding i & F AT e |
]

SHRI BHUPESH GUPTA : Shri
Rajnarain’s hours are a little longer than
mine. I request Shri Rajnarain not to
bring in party politics.

and conducting the investigation. Who
gave the direction ? Was it the Minister,
was it the Secretary, was it the Public Prose-
cutor only or was it the C.B.1. or somebody
else ? These things [ would like to know, |

We are not interested in the merits of the MR. DEPUTY CHAIR,MAN: Nobody
case. That we know. For other things | has introduced party politics.

you can hold an inquiry Commission or
not, I have no objection, but I am restric-§
ting my request to a very limited matter—
the manner in which the case was put up,
the authorities who conducted it and also
the role of the magistrate who had fallen
inline with the police and he stands con- |
demned by the recent judgment which has |
been given setting aside the whole convic- |
tion holding him guilty of miscarriage of : 1. MOTION SEEKING REVOCATION

SHRI BHUPESH GUPTA: Let us
concentrate on the facts. It should be
treated as a non-party issue, on the facts.

TAITAT T, HF A9 AT & F4
FAAT AT I FL

Y TIRATCRAD : AT, OF a1 72 & |
i ITENTRA ;AT TE FT AT |

|
[
|

justice in this manner. OF PROCLAMATION ISSUED
UNDER ARTICLE 356 OF THE

MR. DEPUTY CHATIRMAN : We need CONSTITUTION IN RELATION TO
not say anything about the trial judge. THE STATE OF WEST BENGAL

, | .

SHRI BHUPESH GUPTA : We are | 1. STATUTORY RESOLUTION SEEK-
cntitled to say. 1 am not saying a word ING APPROVAL OF THE PROCLA-
which the District Court has not said, MATION ISSUED BY THE PRESI-

MR. DEPUTY CHAIRMAN : You DENT ON THE 29th JUNE, 1971

UNDER ARTICLE 356 OF THE
CONSTITUTION 1IN RELATION
TO THE STATE OF WEST
BENGAL—contd.

have made your point clear.

SHRI BHUPESH GUPTA : The Govern-
ment should come and take the House into

confidence and clarify the position. There oy &
should not be an attempt to shield people, a ( ) LA

who are mvolved in the prosecution and | 9 &1 ALCA €19 & Feqra  #T GHAT FTA &
the dealing of the case. If that is so, then | fAT @eT gaT § | & qui-=9wr 37 wa #71 2 f& #1d
we have no assurance. Here you have | «f i1 feafq 787 fY f& afmdy s 9 O=-
heard this morning that in Andhra Pradesh aft wEE T %TEH‘ | ety TR &7 AN
for 2 years a case had been pending and no ) S 7 o oae O
charge-sheet was given and here in 24 hours & E?j A . xﬁ:( Sr&lTH' \Té:r ¥ difew
everything is settled. It is double-stan- | [RFVAATT FT O HYF & ¢ & A WA
dard. | WEE T T & I We A1 o argAal &
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T fgans § 92 g AT I A At
Fefq T FET | AU WE F gER FAR A
= a7 foag & fF wepfaee ot o sfean
(mafae) & sw @ (ow) oW
ST, 111 W oA, feg st sfea dg
Y ¥ AT IA FAG T 105 T A AR
u% faega Az ogw ™y | TER S AiwE
fau a8 9% &, =@ 919 91 S| @,
st sfewr dge v # A9 A ame
®1 105 ¥F g faw @ f5 drieng (1)
F1 111 T 79 | amy, AT 9Ed, e
AT, TR FE F a8 A gheawr aral-
FET FIF Y FgT 105 =W 9T AR 0F
fa<rg # <@ arelr qrer ATy 111 Ty qrdy
2| THH AWEA, TEA aTQET W} A
AW AR | AfFTH G FEAT ATgAT £, HweAr
=T fge Ml § §507 AT FOW A g ¢
| AT oA AASEATH ST FT AW AV o G-
AT FT FEAT AEA Z fF A q Al A
FTERTL T AL-EER] A F9H § A7A1 THH T4
SekciiEcdckavEkkical (S U ETE LR
St w7, 9 7 FEE & AL AT o asidyEn
TE 7 TourE qaHT TR T |/ forEa g,
At e M F AT ey FOA L §
A FT WHAT FAT ARATE | F FAT
ATEAT §, T2 TSGIA FAGA F1 H-F-A A ALY
qUFAT, FIfF STaq 9 MEF FT G gl
Z, GCHTT &7 qET TE7 gAY & 1 WL arel A
ATHR g A ATAEACT & FqeF F7 FEA 4T,
¥ o FSITATAT F ATA BT FHA ¢, WA Ffa
AEE T F AT A FOH AT & 1 A
T JgE T G &7 A9E FT G OE,
T fF i arel &7 )

st warem FEG (fage) . oot g qar
2T & fw aEl & g &1 S qar g @ S
FY ST ST E | A T qET A8

Y TRATCAN : O ST F1 Fa0d AT F
AAETIF ANAAT § Al AW qATAT  agfq
o G GO HT AARAT &7 AE A"y o §
Fell AR E & Tea & 4 T & | TEA
egfaa F7 I AF E, TET FT T4 0T 8,
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WG\ FT AT AT 8, T T 61T 57 3 1
spfad aTet AQY B, TTEl QORI Gl g, 9@
T TR | FNE AT ¥ ag #avef
Fgd § | agud Y Tl FY AT AT & | TR
e F fAT @Y ¢ 9K a7 wEe weadTe €
g, SATgaTE ErEw e § Sfwew #3 arar T
TR S OF 79§ A QT AR G999 g
TEAT 99 FL FAT T4 .,

[Interruption}

A fEwaR T (ST W)  § §99 A
FT TF qG FAT1F, T 7g AT § F qaw
HeAT F AT G qES FT AR gAT F@T & Al
THAIA % THW | 70 fear Weat § ‘Swreiram-
A &L FA TOAT T F, TR WAt &\l
FT’ ®IY TG FT °

it e ¥ AW F FIAT & A7,
JAT % AT TC AZAT £ | T F AAT FOAAAA
% | 9 ST FAT =JE’
A SR SIS qTEA AT 39 F1 JHEE
JUTET AT € AT 7a T 2
[Interruption)

Y AT ;AW § TZAT g, Wi A
RERIEISECUEEL RIS e Al

SHRI BHUPESH GUPTA : Sir, we are
very happy that Mr. Rajnarain has got
a match in Mr. Sitaram Kesri. After a
long time we arc very happy; Mr. Sitaram
Kesri has been an acquisition to this House,
being a very good match for Mr. Rajnarain.

ot TS : A, & 57 o 7 e
FOAT FEAT g % g fawwm. 6HY g #%
o w=m § mfe e @

T A9Y H gAT SHTRT FgAT A8 & | WK
FTE AT I ATTT J1EaT § TF = dgw et
F1 &9 T+ JSAET T M =7 qerI
£ FUW &I &, AT g WIAAT €@ | AN, AT
¥ & feq afgm =i o astiEmr 1 AT
¥ o0& F wan o1 fmE IEE Far A F oA
SIS W FT ZEW F AU AR & A g,
& &7 aF @< ©vy g ;ifw 4w § fFEr ane
HATE ALY ST FATAT 2 9 7 &9 = [fery #7727

My
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=t SaTeM FQ : TE THE T 9 F

T qE FT F1% teede A9 faur | #g A ar

Faer g iveree aTEf & e 7 e g |

. Rt T A, # SR AT A
T S g 1 o e T off & wf
F@ F7 Qa1 § #T IUH! AR H ATATHFAT
Y &, Al & g T =i g i ferfa ot
T £ | gAR uAkel @ § #fwdr gfRa

. ¥EE MEY F TE-SE O FEr a9 gL |
ga 7t & g |t & &a1 fF grre dr
Y SPISER W &7 HET 9C W WIEr TE A
g ar 15 far ¥ a1 |7 ST I I B
T e T8 | ’

s &R FEQ oG A A& FAAT
agt 9% UF W @Y g 9= f Eh 9w
SASIA A A BT AT BT TAGAT AT |

st TR ;S § 98 FEAr ARG

Y AW : U7 WG AR I ARG AT
AT ATTO ST A F AE THTT HT & |

st T ;A ol @ F g A
Fifed MR 3% 9@ g7 TAT |

s SgEwfa : WS I WIAT IO A &
e ST W@ |

oY TOHATCAO ¢ § AT ;AT A7 AL
Ty

MR. DEPUTY CHAIRMAN : We ad-
journ till 2 p, M.

] The House then adjourned for
lunch at two minutes past one of the
clock.

2P. M,

The House reassembled after lunch at
two of the clock, MR. DEPUTY CHAIRMAN
in the Chair.

it AT ¢ AW, § T & wOY
ug fragd #x § % @8q & wifs @ 41 w9y
Tl § | SAMT gAT S qsTAT & afwq
I g faw & fF § wan wgor w30
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st gt O §, AU G 7 w5
STHT T BT W B )

s O oAl & afHy & e
}§f$%F?ITFT‘I€UTﬁI S, AF T A A
guft & 5 oY Fo Hro av ST FgT AT MY AR
4 faae 39% A & @ F I T E, Wi,
fam &1 qrewem 7 78, & 6T & ue F AA
Igsfr%ﬁ | &% sreew # g Fg fear an f.

T HAT § T At (A0 Fo Hlo TA)
R g 7T 92 g0 4, S AF & few fE
FIEF 7 WIT F4T F ‘

WY qeATerae gt frar ! ¥ maed §
o ey 5 At s e g

, 1 HF v | g1 % feun an 5 & 5
1%%%%@%#@@51{%&'5&
ffrm w1 1 g f Tregafa wrew =1 @ w9
FY FIE ATaEEAT TET A7 ofr = T FmA q
afrsafl 4 § qEES waeqr N, 59 a@ &
¥t STE AT ST & I9 &Y 98T W gr @ vy

TSaqE St fRE GSr § Sy avoteg
F 7 GEH TIAT AEAT I AT F o Fro Tog ST
¥ <t fraeT s 5 § 3o 9 1 38 ) 9ud
ga uF sy & afafFm &t o e
arEfas fRor a7 fF difes oweT 3 #
sHed fFadr FUd & e gegdrer gaAT o
F SAEE T & R gy A, So aetaat
#1 w8 foed, st gfea Fg€ W
Ft w1 faan € 1 3fg frg fetraear #1 og=t
&, a8 & gafed aqr1 W1 g aifF av aAd | 48
oF g AL e @, s sy fer 8, wwi-
SR FET T2

TH AT AT & OF G197 FT Fg I qAZAT |
arorhe fafaer fagmHesi 7 9fF om aEl @
T TEEA ET & 9T T 8, whm &% mfem
‘fmwmmﬁﬁwﬁ@éw
aren fafag ar &, FE sz 3 wifawra
AIFATAF GRISTATET T, FIE g 0T ATFATIT
T, FTE A HANAD AT | TSGITT F1 39 I AT
YT AT T FIAT YL, €41 &7 947 | O 9 -
e & AwadEw §, S A 3 aw &9
AR B #1 qASETET &, .4 qEraErdt T8y |
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Tat @ qww A g fe wEa fmw ww |

tamm&rmﬁﬁmmwm%"

faum #27 & 2 F1 wAF A € F dUR @
W1Tr FAm o F fag oA e fie

=
q
§_wmmumwaamg afr wfawr & |
T GAFT AW 7 TF & I&0 37 A9 m’
feafa & €n ]

ﬁgﬁmﬁﬁmmmgfﬁ2mJ
#t fafx sy arz dad 12 =whe, 1971 @
qezafa wrEa a1 A9 oA g€ d AR
2 & wdF F A A FAT H@A qAA
T & 9 A qUF A § W agr w1 Afaew
AT § 1 ar 2 wdw #7 38 fafr &« @7 25
S & &9 U &1 25 A9 #1 ag jafy §
o far aTEaT @1 7 g9 q9T, S ararfas
AT T AT W F AR qT e feay oo
AY. 25 AT FT AT U &1 T AT | FHAT  {F |

EM & & faT are ot gaw AT gENT T R
wﬁwaﬁélﬁmm%mmmﬁ"
AT g FF 39 eWH AT AT wFA R, FWogHA |
F 97 w1 HfsArgAt giMY, T gAA F AT 4T
gfcfeafant sa=r B4 1 TEFT IERT g
& a2 » qXT FAIT AGSAT AT G T |
fee wg ag agmr 78 foar o asar 6 dfe
@ @ W 9T gEET g1 T M 399
oot afcfeafaur 3o @Y 15, wfad @t oo |
I AFAT FE9T g1 947 | 98 q|rn faar
¥ oY TR FT X9 F | THE W H A
T €T AIH (AT FX AT ATZAT 4T |

A 55 4 TCFTAR 11 37 17 | IAA I
fora faar : wowa grafaes oid, wfeas @0, |
e i, A R A & e |
FTUE, 9o grafeee qEF A AreEr i, T
7 T TAH AT § | 7T FEAT§ {F qeqarer |
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WY it g WAt § st o e vy
TEATT § il F F F0a< 39 a9 1 =
FW AR & 5 397 qgw amfae 9t Y
witHer of 919 fF agm amfer ot @Y -
T & Aoy  f5 gfea T @ s @
gA s "y §, 7w uezfga fadndt wed &,
e # AR Ft fred & fad Jq awew
ot @qul aff & g@< g A F I aar
mmﬁmﬁwﬁﬁaﬁsﬁméﬁ
g1 foe st rram #7 & 3w £ 9T A, TAF

| T it # o s & i e

AT A THH @A Amiaee qrEt ) off miver
F T &\ (swaum) a8 &% & T 9wl S
FAT # e a3 7% ff AfeT 3wy i wow FAR
Tt AT AGHT GH TN AT AT 1 IAF e
FTUG F AT waeq £ I @ form FT F qan
et B & =@l & 9T FT A9 FE GH |
SHRI PRANAB KUMAR MUKHER-

JEE (West Bengal): Does Mr. Kashi Kant
Mitra not represent the S.S.P. ? Then

| what party does he belong to ?

SHRI RAJNARAIN : No. #19 &9T
Lkascll

*t qEHE Tt g AT § ST 9O s
g S wEr 9

=t Tramrme : 3fgd, ag daEvET afe-
fran-seaenfea ¥ faao #4 @ 787 gFm)
Hiaforee qEl #71 9579 T § 39 31 qrofAee
qief &1 FHtaa AT | 36 B e AR

| 7=l AEY FAET | TG FATT THEST AT

AT FUF F AT A AT qF § WL IAH q
T &7 HfEET A
SHRI PRANAB KUMAR MUKHER-

JEE: Had you any representation in the
Assembly?

MR. DEPUTY CHAIRMAN : Please

TSR F1 AGAT We § gqF9 qrAfaes @l &1 | sit down, Mr. Mukherjee.

TR AE AT Afed | gaFq wrafaez odt gwq |
Ty mfae § 1 areard gl s A T, |
FE ¥ WS A 4L, TOF § AEE A G, HOC |
A FY AT AT 99 A 1A F A7 g W

10 RSS/71—6

{l TISATTAY : ATRTIET 39 FI Feo quferan-
72 ardl & A A, FAET A for@ F AW R
ag gATA qrEt 7 A8) &, gLy aret | wrfue ag
&, f&e ot JTTEs X 75 WY wwA hemar
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[t TRE)]

W (zaaw) T dwen w9 & A
nﬂﬁmﬁmam&ﬁzwﬁm%l
f tronft & Fqea & 3 ATew w9 &1 @, &
39 ¥ a4 w7 W N e wfae @ faaw & &
IR oA WS | Ay fan, o e
T &Y T fo6 ST A = A wo AT ARAL
¥ Aqe F g Asy faene fed & S s
FHAT 1A 7L AT AT 1 ITHT I AL T
TR o7 | FY FG AR IAHT AR F AGAT
I TEqAT | A & AT AT IF 9T FAT
Fra Y AN GF A F1E TACT A a2, T
s o & aoed fiE & gy fREr g

THE G A AATE 259, 18 AT FEH X
TEA AN HEITT FET § 7 25 7 F1 CHl-
TF T KEl Y wwE FAIR GHFS FT UK 0F

faar, ST gAg™ g fF wE qYE I

TEAT ST F FAAT & FHA AT FL AL JfF
9g TgAT ¥ AT ARG § 39 QI qIAT
T FT TEIE a7 TET & A% F zAfaw
faam a1 w71 7 F7 fawrfor s IR
g AR T & g ag o fmar § 5 os=W
TeAUT ®t Az A gAE e, frafor £ fe
faem 7w = o F faay 9@ wfF & 37—
FCF I 9F | § UF G T GEE F FAT
e § R St e F 98 8, A Iad #
qIET F g7 3@ § F 99ad § fF oW
Ty I | wgf & o fawa mfas fauwan
Gt 8, ATA qA1E FOAT aAad #71 fAwa
FEAT G | 994 IFqT FT AT BT ST
T TAT Z14 9 AT HT T gAdd o ST |
mwm%%ﬁwmﬁwa%gﬁm

[RAJYA SABHA]

g 3w | feat a9y fadear & feaer |

faquar g, uF 7K vF AT g I F FT
30 FUT AR 3 AT, AL HAT AWIAT I
fam #57 & o 8% 7 € 3w gore A Oy
& frr wia famr &Y s e o, TR AT,
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[ QAT FY AT 93 1 e F #7747 B 3W T4q
eF § AR-AR 79 999 Z01, A9 a8 g1
T G A1 ST AT Y A | AT T
TG AT ART | I F YT gAF oy HTEA &
TEN &M | gY O W, HEIA | AT AT AT
AT gStrafq T A q7 & HOAT QU AgEA TR
AT A9 § ot & werdifa § @18 v o
g, fa9r #1< 9 &ar 987 § A7 § w wf4-
fafyr agi @1 w%a & | AT ¥9 fF 1967 § T
g0, {2 1969 ¥ w717 gu o= firx I717 gU
I afemdft amer & d9-dr a1 7= g I3
HIR a3 gorw gt arew Fgq § fF gw foe
FAMA g FA A w5 g Iw@wr ar 6
FT I FGT Sawa 914 47 | T8 T
FT g1 WX O g T GfqsSr | ag uA-
T AT GUWT &, eAE AT AT g g|io
# A FT AEIE F AT Fg &7 =g g A
ST ATL T 3 A9 %) FgA & (6 Joal J Jear
FL AT, 8T 471%, gL AR I909 §f, &, 91, 9
WEN A1, T 9T AQ AT & A qrAEE
¥ FT9 $T | SAGd I weg 7@ ¥ | AT qE-
AT § % e % qFArtas 91T wfas faaaAr
gL Er gy, Amfew fawwAr gw A e
I I IW { THaE AET ALY | IW H AR
FAGH AT § A1 3AF A7 Wy g9 $T
g | uF ATE araiias  fawgar g, qE-aa
# 3w ag g HR g A ATfaw fqawAr g9
st & fF wre g avar A F U R A
AT 70, SHIFRTE 59 I9H g1 T A1
@, gt & geer, seafaat M7 we-
afd & TAW AT AEH A S |
# FFAT AR § F TR T |17 qrEgT gl
S | RWET FET AT qTREATT FT 7

N sge = e : 999 @ wwaqA § 7

S CEATCE ¢ 4T, & ATR SFAT SRAT
g & & arear o et wodt g & www
TWE A T vey g B s w1 oy R od
CURCUE S I el S e Gl (A siC

qTa 1@ § 1 T F9) wiaE fawwar wer 8y | T ARG A A3-a3 A1 F 7 7§ g

AZT AT AT AT 6T T HTT o Y T |
XN, IA ¥ TG FT CIGAT T AT | I ’
fas FEw § s Wy T § W IW Twm
IR T FD FEr AT & g7 § O il o & \

ST T & 1 & A7 @1 g T aehrafa £ dar e

FAT 2, faeem Y s % a3
SIfer Wy 43 aEY qEY §, drT @
W &Y qEr S g, R A ¥ ey A
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F FATTT AR A &, TR ZHET STy g )

uE FWHI SATHRT &, FAIAA § Fig ARAT g, T

F A1 g qAAT g a A Wi ol qedt

TATE HAAT W TAGE I A UF aST HHE

AR

e, i ag #3798 : wfwea T F e
& dqifea ardr arfem afvew e @ =1 9gy
X I @ T ATET it g e
feafs S g ) o ToTwI AT WE R AE
T feafa #1 germ faaa feer ) B ffea
w7 & 7 S wreonfemt #1 wwer Gar g
AR 917 I 7, T2 ATTT_FT a7 a8 FI—
7 Arwar sfea Agw it 97 G5y 9 g, Sy
uFATE fAvErd 3AFr )

st ®mres FeY: free maw R
qifhEaTe 1 Sl §1 W E |

=

oY THRATEAW: A GEA &1 G A«
qEAF G qT G FRAT ST, FETHAT A A,
AT AL FT ATETT 31 7S F7 §AG T NI
T O] AT I ;e Hi} I WAt
& Aarfa®w W fFE7 AT @t e qemieai
Y FAET GT g2 &Y AGT gt | meoed{ A
St 437 g ag WA AT g A A A gs
E 1 WA # AT A & ¥ W A
R | TaTedi ST 3 A RredaT A8 AR |
FY, 98T & AN FT AT AT qELEAT TEF A,
Taford qvt & @1 uwEm & T, (e 8t
af, Fgfaure gt 0f #iT wafed 25 WA F
1T JET HqTEAT | AT ¥ ARN A qIT KT gETAT
T b W 2w A W Frearfr W, |
18 ot wfgd, SEW T e @fad
# fRT wgeT wTeAT § 5 1S semasar T8 9
Togafa wrEaT F T S FT 1 FIS qwIT ARl
4 & agr 9T qredfq @ F0 irtr"sﬂﬁﬁ\

Y 3T 9 | qE Y 3 R 4g Uw Afgd
T g% & | S g e § % agea # €
ST AR UF g G A, ST AT 2 W
FT A1, T AT 25 T &1 Fgar & (F &4
ZEITHT 297 =129 &, g afifeafy &1 gwama
TET w3 e, gu feafa 1 T A F awd
g forar & 7 & feafs =1 wme =2 &

[22 JULY 1971}
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axan fe Wt feafr ser g€ & ) ofcdeafas
AT &1 TE &, #ifE weandt afew s
& ;TS AT W7 T 0G24 § W werwar
T AfgA ooy fqsit & o7 aifew g7 & o
Y Ao AT AT & 4 AT F AT A ATy fA -
T AT T AL T ST g, At gfzeT
dgw A AT AR AT T W@ g | WY
IgH RWlET F WA AV, WO IAA TICR-
fe #1 WA R, AT W T AC-EET #7
fomaT &t, @ AChg ¥ o6 2T, SEwr
qrgr g A AT TN FY AT & A AfE
ff e 7T A1, 7% AAT W A AR
HT TCHL B S AHar O, TG FI TE
AT oY, GT & AT T 99T F7 T9T AFAT
o, agl T § AN AET FET UF G547 97,
g7 GHAT FT FIET AT UF AHAT 41, TEAT
HT TET FET IF THRAT AT, I gAEAT A
HATETT ST AW F1 ATFGT 39§ A Af,
dfas o witfaw auda | T T ar
UF A Al 9T &7 437 FX | W § U
gTIEIE AT FT AT g | wdEr faew &
gf & TE; wifE wRoniedl # qaear 931
gfiaE MG IR AN qWE FEE
T &, TG T FACqy AW ¥ 9
o1 awre # feafa &1 39 g 91 AR Ay
St AEETS & AT T A%dT 8 F A A
T fHe AT & | I G A S g9
wegA (o & a8 T dew amar &, AT
FWH AT 8, PENER T T g, A
AT TP ATET &, ARHIA a9 Ao ave
&, faslt ofaaean 1 @@ qrAT awE § | 3H-
foit w7 FeAT B TRl Y Awer & ade
fem 47 TR FRTd R g g, feew
& AT &, FAAT FT AUE FA

Y &o Hlo q7d : ITANMIA Y, A< AT A%
T 7T, S99 60 FUT &1 WS fag wfaws
T@T T, A9 Q7 9 |/ AT |

Y TERATCHS : TE 60 AT §f JLT I 3
St B &% AR EAT

»it Juaeia : IHET TET AT AEAF 2 |
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wft ANT A FzreiT & aFAT , T
TN FT WA |

it TIATOO : qT F FEAT ATEAT TR
THEIET ) T aew fAeE Jraifas wiE-
Tt | FTE AT ALY @ W A wAfAA gt
¥ fau amda faufani & oty 3@ & fam
qT § @ &, weontat & o fv gAww
A 9T O AT T T2 &7 & AT Angar
g wafuat & fraw s gaws 7= afT &
A AT ATHE F FFA g E 1 W RS
JAFT ATAET FHET AAT A@A & A g9y
T HALT WTCT FY FER T Y F, Ay
e Age Wt F Aqea AT FWR A G
g1 QU F Weki A, W AT qea §, av ag
N F—Temarer ¥ quT T Wfed fF & A
agt & o= 7=t 7 wromfagy 5 qae F71 s
FTIET ISTH &I FITAW $7 7 JoqUIT F1 T
fewma gt TTfed, amem g few, fr 9w

FAT T U FL |

fre, area, faam @ sor ) w7 #Y frare

[RAJYA SABHA]

T W FT fr 25 @ oA !/ fRe s
qReaT §, fa0w e W) AT gur & S
TUH F, T T3 Iq FY SAIET T qGTH TGV
| & T F1 g9 3G | IF 28 5 ¥ g g
I fmr aa ar Y 25 97 Y faum wwn wa
FTX AT AT T W Y,
T, FAAAAr T & AT AR AR
SHAT qAFATE. ..

Wt flam #A (fRR) @ gwewmfy
qEIRT, @R F Wi 3w A% ¥ wee geaww
FATSF AL | AT ATOMT FT I . . .

=Y ITEATET : TAATET SfY, ITHT sgEEdr
FIAE |

st dharm S : AU AR g TR

T A A § IAFT @A g0 3% wfq 7w A
F AR W IO FH & NS FE AT Tgr
g safaq za% oFa9s FT A7 Jfed |

Y IgEwEld @ TEATOEO S, wgAT F
R F 0N T TR HEAT SF qgr g
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A TN ;. TEHT FT WE I FZA G
W

oY WA gl T AT AT A B

Y TAATCA™ : ZHA 34T 2, 0T | A1
FAA TR A S AT A T 90 AT 29 F
2 Ay wEET ww § A &, g 9g e

st guawafa : 6T 7= wedl &7 TR
Fafa

A THATOAW : T5S A=&T FTOTART F
HAfwe | gg e AT AvET A & | FT 99
FTF areT avdYy TE Fgy WAy P oA A9hd 6
ZeAT FIA ATAT TATA TG FGT GO 7

=t JeANFE : qUSy FgAT 5F AR & |

st sATIrEe &7 QT fAee afa, o
Fg AT |

(Interruption.)

*f ATEAT A : HITHT &7 FSAT & ¢ T
T AT A4 HX FATAT 95AF qTAT FI=AT ?

st T &iF d, § qeAT 9 § .
oI & TAae ¥ W afaa & fravadr w99
T T3 FAW §, I A A Fqr  fF 9w 28
I & foro faama w qan o 7 At @ 25 97
F1 faer = w97 ST F FY F7T ATTEEAT A¥ ?

it FEw FER (SO RW) @ FE AdY 9V

st quATTEW @ @ FE e arg ! 28
ATOE F1 AEFEAT § FHAT 7 A F agAa §
arAdr & o 7w fafwsr adi & AgarT
g i i, fane wE ar ag W@
T 7 qFA fF o A wIT qE@A F @0
AN & 98 TUTT AR AT W | TUT ITH
a1y SAif a1 w1 g0 g9 At sarfa g #
L a9 gt 4 | FAHT AT AlEC AT,
g fred@rdy 341 arfzn Oy AT ARy
Y Fg &1 | 95 FI7 919 & fF T AT g 7T QA
qfesly sTE § SFeda q@r <@, afvsHy sme
¥ gfec-aa womm, w=If wEA =e,
STAQET sqFEGT W g1 A ATYATAFAEY sqaedr
T | IRT 2T 41 fF fawwm @w § 8
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AT IS, 3T 9T T TMAT TR &, HANTR

A FIH FET ARZA G 399 AfAaT 69

W w7 fEmr, St wEEEE, qe A w5 8 7
T q7 FT ACTIW A FeAT AT FE AT AT
FEAT | FAR A3 | AEW % A9 F Avwfya
e Awa A fF dmr @ gwn ?
a9 & = 7A faow av o wen SwE g

it guawwfa : g F 9w A g 1@ 8

e 30 fAaz A E

= Y # g FAq T 'Y A A
FY T FEAT ARAT § W7 A7 A@9AT A

[22 JULY 1971}
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{977 F7ar 9 2 f5 o fagrd www R

"R TET ¥ AT L ATE ey o ?
A F TUT FOF rAqTA 7 fA9A qar w177

= fagrd mw I Frafer &1 Ao mrer

aR” 7| a & g w1 awrar 91 Qg
A frgrd o< A feafe i g€ 1 F ae
g g fF 9= 28 I F1 fqur war o g
T Y 9T 6 AV FT FF A F A7 AAAAT
1w &, ot e frgrd st T A faoi ffr
@ AT 7 FF N Fo o TAT TH I R
AT F¥q F fav w7y v 91, v s« P

1% 7 &1 a1 foe AErs v avA 7 Faae mET

g1 @t 3 2 o gfaEsA & wR &
gL &, Tomfr o AT A 2, ¥ A

Treafr oA T 2, ¥ AT & gww .
‘ - all the affairs of West Bengal.

s i &z § qezafA wEa oA E ) AR
& FF T FT R § A1 S | e
qfR o= 2 | 5 TR fA A | vy e an
Fera wiFmea | @ w91 & 95 fo aeEm

Wt Joawmata : AT & PEET T

SHRI NIREN
explain ? From
passing this remark.

MR. DEPUTY CHAIRMAN : Only
yesterday hc made the statement. ..

GHOSH ; Would you
the Chair you are

(fterruptions.)

SHRI NIREN GHOSH : Yesterday I
also made a point of erder...

MR. DEPUTY CHAIRMAN Mr.
Ghosh, please sit down, I understand your
point. Yesterday only the hon. Minister
read out the Notification where it was
mentioned that would Mr. Ray do what
was within the competence of the Govern-
ment.

SHRI NIREN GHOSH : Yesterday I
made a point of order...(Interruptions).. .
Sir, the Council only can advise
President. 1f the entire responsibility of the
Union Council of Ministers is given to
one man, Mr. Ray, then for every question
that arises in the Parliament you are ans-
werable. It cannot be bifurcated like that.

MR. DEPUTY CHAIRMAN The
Council of Minister will be responsible for

st wgrE @t 4] F9 a7 Fwr 4
w4 fagrd we ¥ W FAw A afwr

g S AR & Ee | dow dfade #1 e &

ATHE Ay fdr A 71 agy o fge s
Y & 91 favie faeders Fawdr ) &4

HErdTT AT off ST oY AT ATEE . S A AT
#T T g7 AF WA F fan A g oane
Sg AT wEE AW §, 9@ ag 9% FEE
qORTT, A1 F1E GFY ALY 7F T, TG G
T HAY AT @ @ &, A fwe A "
TFAT & AfFre o wfeaaw 7 T AT
& o7 AN & AfgET B g Awar g | fwer
fastq afvfesfq & 79 A &Y T@ & Twar
g, qfEA W T T w2 A0 E Q1 I
fAFUET) d2e A 97 AT AT & L A A A

|
\
|
|

A1 T8 L AL a9 AR F

*t TAATCAN 2 T, FY AHGF T § ) FAX
721 9T UEYMA FT WAA 9T T8 gAT 2,
ar awgra wfg-afoeg & faey o #a2eq #1340
TR 72T 9% A9 #2 7%l § 1 7% qF
TG TF T T ARA AT &F W@ 8, @Y
F 219 | ATEA A TE @, MEAAL A I frrfa
& agq 7 7ré fawrfor 7 7, 358 1€ gong
aE o wf, Oy grerd § o frgrd wiwe ¥ A
frafe faegs o9 2, omwrs 3 AR T
A gferm a frwd g ag Twrd
2 A a0 AT G KE F N AT vFATIIAT
g AU Q@ AT I B AFATE T BN T
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[ zrsrrra] ‘

¥ age g s G EmT A aw fee gim
T & A |
l

it & o WY o O ¢ sTTT AFT AT T AT AT 7

N AT | 7y qAuHT € F 3§ UIgTTH
ﬁm@auﬁmzaqﬁmm 7 g9 A
ST W gt 9 W wFAsy 3w O
vaar faafra gg g ae o g€ ¢

it Fywwrald sy grorerEw Y, 38 faAz
&1 T £\ g WgFT AT A0 A FIAT
=tfzd

e

Y TR AT, gy VW & A1
7 of) Fried Fd At g v A Ay
ferar § goay o g frgr T o

sy grawfd | ga g Oy fHAT § @

Fr HfFT i

it AT : 7, 99 g &t § A
& § 7 YT T FAIF AT AT AT aﬁr!
%,ag;zma%%ﬁtaﬁ?ﬁahﬁ%rfwwﬁ
T & A X & P A s g oA
T T F g T T § 9EF HAUTH A |
g 10 fe s fem |« 4 7g e ETEATE,
s @ A A gF, T o F 8 g Ag o
AT F AT Ay T BT T I | e
gt fod | foqar 2

‘¥ e, T swmfas wirmst § e
AT ALY A w wafa SR & fau
wrar faafet @1 a9 92 ¥ fm wer e
wA g, F st & et iR gaww W
4T TYAT FHTE T 3 § I oftedy dwme §
FIR AL EEGT WL TAEAF 2 FyviaT
feaer am @R A7 Awen w1 oafuw afew
IMWE WaAFTE?

sft FETE wawit : Wo dio THe ¥ AT E U |

S TSI - # 9% @ g ma”rorm?
zamgqaar@ﬁﬁwa—awfrm ot @t | §

[RAJYA SABHA)
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qret & far Ay Fra &t faaT o @1 7 1 & s
mﬁwwngmﬁmw, el
qAE HT TR W S oA W owng §
T §, ST T afataf agt 31 A fro
TFEAT AT HT F F G €, Theeard F1 1@qgw
9% ZTA G &7 AEqT #%T & A W9 a
F AN FT A(EAHT T T FEAT TS & |
FOTAFIWMYE ! g F1afafafy &
X & T o A F7T AT FETE F g1
I FE T TR @ & fr 0¥ oo S wE)
&, oY g1 ¥ gafad 7 &, 29 qa7 A1 WgeA WY

| %, W< 9g wEr & fF vEW AvmrErer & are

uF faa@s da rfgg w7 far & o gar
IOET T E, T-AM@ AR F & faeem wr g
S Y THR gFE g Wier g fm O & Awer

¥ g A s w e A e & s

A WA 3w #7355 & qur A7 e

- F WA g AR 971 famdar S g aw
| ST, T &1 AT & | TAAAT 3% 81 <@ & Wi

& # 37 & feafr wfem & S @1 wr
/R

oF d0eT W qfF| gE wgmd  afefy
a1 g% & 1 TH1 g off sy TSt & gt
FEAR A v fog A g w gy A qua
a1gat § v o= Swat gw i 9 Teras afafy
T TGS F F W E AT AEI AT UF
fre g i = afefa &1 #0 w0 &, oz afwly

L &7 Ry g, wm afnfa o wiafafy fRe &w

¥ aW frafer ¥ @ g o @ il i
TS | 37 HIY @, FIE T@G g1 G AT A
W

*f ¥qIH S AR : ag qiufqA & 9 g ag
0l ST IR HLETT 9T AL 05, |

Y TATOA © AET | 277 I 1 @ET AR
CECE G i

oY HYeTOR FE ey 2

»ff TeEToE : romtiany F o™ faw

,trran ¥ ogar & AeW g 9 gl wEe

FY e T wer & el & e wavaw
& TGS ATET A 9 SURed ARG |
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gafaT § FEAT A2 7 fF w9 A7 A} |
ﬂhfw'ﬁr%mcﬁmmﬁ /0 & & GaY fwﬁr
dar ¢ forg wtd= FoeT & & S ST HIn
&, ot v ofad s FX W § 39 @
71 2w Sfad F1 qEETHi 47 A9EE - S

AR A ET AT

¥ guaay o7 fF 97 awe § wwentd qrE
F1 axaeqr qv fa=re grar @t agt ww e A
7 gufeqn vE¥, afe 3 749 w01 T d A
&, o fagar #T, OF AT &7 A vF qfvast
quer &1 | fAqer &1 AT AN AW g7 o
forpor 3 S 1 femr & S A oagt nF o
Jor woy =ifzy fr faqa dw & fagm &9
0 FE £ 1 (AT W F A RA-GA A A
gEY §, FAGHT WFT AT BN g Ag HAgEl
ol a1 g T qadr gw SAEr
20 21 g6 % A W WA | 4 we T
faael € | 3T |1 QAT §, IR FAT AAA
2, TEN g WA AT g, $7 T F A9 & |
A & e g, FR 3AFT ATEAATHT FY TR FL
AR FT i F & | A 7 3 qfrwiy
A F g EATH ¢ off ATy A, S fop
sfrmefy Wy At & qfga S g it fF o
war F7 AAIA wgel § 1 gAT @1 9/ AT
§ & wer A1 Ay firr AR gy Ggrfad A
st zfraet Y & FTEFTC &, 7% T A ayRe
TET, G qUAA AL, FE qAGAT T AR
&, & quTH g & gaz A fRuam g &
#7 ¥ ver a1 {5 qAt qAS a9 qf A A A
At 5 & g T | AR AT A qgh
¢ A T oY FAT AT | TS W I I
arg 2fed | A @ T g & feoew an
AR A & I gy w4, A agigt
uRE o & 399 g) fawe A favA A sfay

P §. .. ‘

(Interruption.)

+t daraR ¥ gugamly wEET, |
70 F WA FEm fR 4 A7 T A £

S TATXAW : 7w, AT agi a FAr
s &Y 1 § 7 7 At froefy & v
IS At T2 WO & AAA A FFL qref
aifafera Toreg o <@ & #ieE Ifra AyAnr |

[22 JULY 1971}
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|y A e SEE & AT Ty aeeA
TgAT A E. .

(Interruption.)

r LS

SHR1I SRIMAN PRAFULLA GO-
SWAMI : Sir, on a point of order. Hec has

not visited Assam. He does not know
about Assam, he has mentioned the name
of Shri Sarat Sinha, he is not in charge of
any camp at all. He is the Chairman of

! the Bangla Desh Refugees Voluntary Re-
" lief Committee 1n Assam and he was not

appointed by the Government to be in
charge of any camp. He is the Chairman
of the Relief Committee organised in Assam
by all parties—Congress, Communist,
PSP and others. Shri Rajnarain brought
the name of Shri Sinha and the
Congress from his imagination. You
should not allow this  kind of
false statements and he must not attack
a man who has never been in charge of
Refugee Camps and who is not here.

MR. DEPUTY CHAIRMAN Mr.
Rajnarain, you must try to give correct
information.

SHRI SRIMAN PRAFULLA GOSWAMI:

Sir, he is attacking from imagina-
tion. This is very unfair. I would ask
Mr. Rajnarain to visit Assam. About

Assam I know fully although I do not
know much about West Bengal. He may
visit Assam first and ascertain facts. Fur-
ther there is no relevancy of it with the
subject we are discussing.

W W FE  (wmAmA) ;IR
EIRA, UMW F A F AAnl S &) 787, g9
T s & 1 ag ot wea g famer s
FO | HA AT AT X AT TR A

| < fafreee w3 AeT a0 S F Ao

¥ g 7uA F1 gFEvETEr Fgar g, o 44 97
gfeazr T 99 FgT A9AT Svar § |

SHRI K. C. PANT : What is that
discussion about ? How far will it go ?

Wt Wo @ : 78 AW FAR faagT &
ST E, F RA-FH FH G| T A T F
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[ sto a&ra]

AT §, AT TR F ARH-HdET § Ak
oq W T AAAT {7 I S femr v &
&Y & AT ZEQU AT FIH FTEHA AT FAA FT F1H
TG 41 TEET F AW @ T FT AT
T |

SHRI SRIMAN PRAFULLA GOSWAMI
He was not a nominee of the
Government ; he was elected Chairman
by all the parties in a public meeting. So

it is unfair of you to bring in his name
here for nothing.

+ff gogwrafa : TaATORr ST, gf=w S e
F Ay ¥ aifea

Wt e s, IRy wEr frd-
oid g e gw faw AL

st Iwgwrafa: o a9 fawe @i &
o nF-ar faqe § aer w¢ Hf9F

st awmer: & oy fadra w1
=g B 59 awg womieEt i gae @A)
sromfert & awer ¥ & aftgw 4ama ¥ -
aft WA JIT A E 1 A F qmN 9% I
fe & woomdt e gEr qfiw e SSEr
arfg?, gt wrara #4195 fgar w4qr, &7 Fan
o F3d 6§ OfF 7% w1 g W ag
fr & q=ai ST & FTa FL @ E | @ & wOR
T FEAT AR § T gAR Aed & Awg
ager g d & AT At womfaw SrAagT aen
¥ FT I W TF FUT & 4 gfra FF ET
TR W ATHY, &1 FAT qE W GET w7 AT
9 I, IR F15 9 g mfaA grav A

& 1 agA-ar aifeqt g% AT adr g &0 |

g faegm Sy WOW IRE R e
e qrEte iR 0 § Y qiw O A
aEt & &

sl qomemfa: roftw FEE AlwE o

Nt TVETCEW ;&1 & F2 @Y 97 o sEEr
Nl KT AA.

ot greweta : FEEE Wf9E )

[RAJYA SABHA]
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[ wit romTTaer < S waTHY awstt afraw e
| q fad i R s A e faeey wETe
| & qr a7 W | IR AT AF A @ AR
| 8 o7% o oy Tt aifen wd g
IT® oY 48 ATfaw Afm aE &
tfm ...

T sy gomwafy: frAY sfe faEw #F SR
q 9T # owed oy

! TRATeEW 7 Afed T8 & 9 A
X FT &9 42 3 | "] qiFd FT A9 G9H
& | T @9 & A AT § 38 g At
gr oo @ ¥ age A g s A g fae
WA 9% T AW I FH

w darraz @ 9 R T e Wy
| &1 o T fedt | @ awen @t ?

St AT ST g, 9 @A AR gy
TR V8 TAHT &1, F1E FIT &1 A1, Ty &, A
AT @Y B | W I g W & AuE
F WA oY § 97 AW AT §, 9 yfaw R AR
3IAF AEL A CEATREFAT | A7 197 a8 &7 ¥
TR & T, T AW

st Iawmafa : eATaEY oY, w9 &fsd
| =T w7 97 i 5 fAAe oy oese e ST
IR AR A AT A 6 e T M@ 21 o
AR qE 11 fae @ w3

st AT : AT gEEr A freE AR
A &fsd, A A § A 3 € ) e
| FE F A ek A g feT uE AR &l

st Iuawrafa : ag 3% 78 gvm ooy ow
fae & qwmen =@

#f TN : F AOF g WA ¥ 47
o F Qg Y Fo dro av q1 gT T 1,
| WET 9T T O WET Y agA a9 1 @ & )
AT QT ATEL AT 991 F g A { A quy 540
g FFAT AFW; FaifE IAF g faw weATw
Ta A AR faa A% 91y agA-At a0 W

TH § | WA I FEA A fod W §AC E
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f&F 1 w17 o dro mAo F AT, ST FTA Ao

qZ® TidY AT ITF AT ATHA FEAA AL T @I
gl A

s AR AgAr: T FT G

wY qAATCEW ;97 A F sfem #2 3a
qE i FIawn g fFr A T agr w1 AqA
TIFAT A1 | & A R wmamar gum &
At agaraga f ami & P a@ &
Fw Ay 4t fow a ¥ 43 o I g, e
AL H T & Aferg qr vt St 41 W e
ATE § AIT AFEA KT AT FGAT AOAT 97 | =7
AT AW AT A AT E 1 gAfad § I
AT TE AEAT | W AR A AFAF g7 OF
T qA A% fAqE FE; A S Ay
YT Y W 1A A ¥ W gf waw F 9
T T A 2 AT FATN FTITE SATIT AAGF
Ty &, 3% f§ wrd, 3w A =y -
AT [ | A FF IAF GACTE T FA
FA A FA R FF A G AT NA
& g gt fea e B 7wt et AeT
AT K1 A AT IAR 3@ HC IART W97 @A
# wifers afcaad £ a7 gy | 7w 3™
oAy faar gAT A1 1967 ¥ IAET ACHC
q gt | wre § e g #Y 3E adT
¥ gfe7a 9% o0 4% A qt ITH FER
T firedt | wrw o1 g feafqr wrozafa aw &
7 g, W A WA T o st AgE T
Y AFTCE® AN & FAA D TS F T T
q &1 ZA | WA sfA &Tw 999 a9
qrEt 2 | WO W A AT FY, 7EY a1 wAA, fArew
TEE, A TAT A AT FE A AR AN AL
TN IR AP ACETT  IAFI g, A T @A
T et & (lnterruption) dr 3 quE
F UF HEW TeqA T ANMET | AR A
TFA AN T WEOT AL AT RO | FAL
AW 9T IHFN TATT TV & ) gAfAA A AT
A, AT, afzar @ qw A A A
B, 3T T WAl § TR oaifer I &I
&7 fadez | wFIEAA T, 9AERW A4, A
forst® WA qA1, FA AFTA T FL 1 TA
FC § AT FAAT B A #2901 qfg w0
S § ¥ A owg o (A

[22 JULY 1971)

g wIfE W gE b B T
qYo W ¥ FRar Fm, wrw awr 1w gfEa |
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5

P13
T8 w2 & i afe s o w1 8w S afe
fomer afz oo ¥ fazg &t & a7 4fg
oAt gt &1 oy afg e & i
Ay &, @7 sl grERmae 1A & 1 o
e fgw 1 #1w, 7 " g afg
T Fr=eor § aee ft W wery o & A ax
IV FT B9 G 2, RW H werar $ @ 8

SHRI P. C. MITRA (Bihar) : Mr.
Deputy Chairman, Sir, I rise to oppose

. the motion moved by Shri Niren Ghosh

and to support the Resolution moved by
Shri K. C. Pant for approving the
Proclamation. [ congratulate Shri Ajoy
Mukherjee for his patriotic sense in re-
signing from the Chief Ministership and
advising the Governor to dissolve the

. Assembly though the United Democratic

" 'he felt that his Administration

Front had majority at his command.
Sir, generally now a days every onetries
to stick on to power but it is Shri Ajoy
Mukherjee who has shown that when
is  not
equal to the task he himself offered to re-
sign and advise the Governor to dissolve
the Assembly. Sir, the Governor has bcen
criticised for accepting the advice of the
Chief Minister by Shri Rajnarain and
others ; at the same time Shri Rajnarain
admits that Shri Ajoy Mukherjee had the
majority and nobody had challenged his
majority. Even the dissidents of the Bangla
Congress did not withdraw their support
and thercfore under the Constitution the

. Governor had no other choice, as the Chief

Minister had the majority, but to accept
his advice.

I need not deal with the Report in de-
tail but T would like to deal with the Obser-
vations of Shri Niren Ghosh who yester-

: day charged the Government with per-

“and so on.

petrating violence and supporting the
Naxalites. He said that most of the
Naxalites were supporters of the Congress
Actually T found that a pam-
phlct has alrcady been issued by Shri Jyoti
Basu and Shri Hare Krishna Konar and
! find that most of the instances cited
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[Shri P.C. Mitra] !
in the speech of Shri Niren Ghosh regard- ‘;
ing political murders are all cited in that |
pamphlet also. But, Sir, we cannot for- '
get that after 1967 when the United Front
Government was formed in the first
Ministry Shri Ajoy Mukherjee was the
Chief Minister and the Home Minister
and then it was the CPM which started
the Naxalbari movement in Naxalbari
in Darjeeling and it 1s from that the term
Naxalites came. And who werc they ?
They were CPM members and they led
the movement in Naxalbari. Why did
the first United Front Government of Shri
Ajoy Mukherjee fall ? It was on account
of the fact that Shri Ajoy Mukherjee |
decided to crush this Naxalbari movement.
The CPM and certain other parties protested
against the move of Shri Ajoy Mukherjee
taking action against the leaders of the
Naxalbari movement and when some of
them were arrested they created a
situation that ultimately forced Shri Ajoy
Mukherjee to resign from the Chief Minis-
tership. Then after another election
when the second United Front Govern-
ment was formed Mr. Jyoti Basu insisted
that the Home portfolio must be given
to the Marxist Party and some negotiations
among the parties continued for a long |
time.

BHUPESH GUPTA : 1 am
for West
this

SHRI
glad to find that the Minister
Bengal Affairs having concluded
affairs in West Bengal is here.

SHRI SIDDHARATHA  SHANKAR
RAY : Somehow or other T am attract-
ed to the place where Mr. Bhupesh Gupta
is.

SHRI NIREN GHOSH : The illegally !
appointed Minister has come. ‘
SHRI SIDDHARATHA SHANKAR |

RAY : The legally appointed M. P. has ,
welcomed here.

[RAJYA SABHA]
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SHRI P. C. MITRA : He said legal

M. P.

SHR! NIREN GHOSH : You are
driving 1n that direction.

SHRT AKBAR ALI KHAN : But

1 am glad that now you are hstening to
him to avoid violence. That is a good
thing.

SHRI NIREN GHOSH : I am glad
that though your Congress party is violent,
Mr. Akbar Ali Khan is not violent.

MR. DEPUTY CHAIRMAN : Please
sit down. .
O S
SHRI P. C. MITRA : Before the Unit-
ed Front Government was ushered in
there were long negotiations between
the parties. The Marxist party insisted
that the Home portfolio must be given
to them. Everybody was afraid that if
the Home portfolio was given to Mr. Jyoti
Basu some wrong things would be done.
Ultimately they succumed to his pressure
and the worst fear was proved to be true.
1 admire and must congratulate Mr. Jyoti
Basu that he, belonging to a party which
is out to wreck the Constitution, which
does not believe in democracy, within
a short period of his being in the ad-
ministration, he was able to achieve his
party’s objective. During his period of
administration the police was thoroughly
demoralised during the course of fourteen
months or so. During that period, as
everyone knows if anyone was in dis-
tress, no police officer went to his help.
If anyone gave a call to the police, the
police did not go until they got the per-
mission of Shri Jyoti Basu or any of his
henchmen or any of the local leaders.
1 know it personally and 1 had been to
Calcutta. Some fisheries were looted,
not on one day. On the second day and
third day consecutively they came and
looted the dairy farm, poultry farm, every-

- thing. Even the house thereon was broken

| open and things such as doors, windows

SHRI NIREN GHOSH : T am a legal |
M. P; not yet an illegzal M. P.

etc. were taken away. The police camp was
very near. Somebody went there and
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told the policemen that looting was go-
ing on, not on one day but everyday. The
reply was : We have got no instruc-
tions from any of the Marxist leaders
and so we cannot come.
my personal knowledge.

they are now levelling against
men. As they think that whoever is in
the administration will do the same thing,
they are making the same charge today
that no policemen goes to help unless
a Congressman is attacked or a Com-
munist party man is attacked. When a
CPM man is attacked, no body goes there.
If the CPM gives a call to the police,
they do not go. They have the cheek
lo say this because their leaders, even Mr.
Niren Ghosh and Mr. Harekrishan Konar,
are being protected by CRP men ....

The same charge

SHRI NIREN GHOSH
Who is protected ?

SHRI P. C. MITRA : When somebody
said this here, you did not contradict it.
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SHRI BHUPESH GUPTA : Where
are you sitting ? We must know the add-
ress of the Minister.

SHRI SIDDHARATHA SHANKAR

- RAY : You know my residential address.

Congress-

SHRI BHUPESH GUPTA : Official
address.

SHRI SIDDHARATHA SHANKAR
RAY : At the present moment Writers

" Building, but very soon I shall be moving

out, as soon as my Central Secretariat
comes to Bengal. T am in search of
accommodation. Can you helpme 21 am
trying to get one.

SHRI BHUPESH GUPTA : I do not
know what place would be more congenial

i for him.

Where 7

SHRI P. C. MITRA : Shri Bhupesh
Gupta, for public consumption, protest-
ed against the unconstitutionality of his
appointment. Yesterday 1 was hearing

i him, when he was opposing his appoint-

SHRI NIREN GHOSH : Can you
say...... ar

MR. DEPUTY CHAIRMAN Do
not interrupt please.

SHRI B. V. ABDULLA KOYA : In

Kerala Mr. Namboodiripad is being pro-
tected.

SHRI P. C. MITRA : He can not deny
that his leaders Shri Jyoti Basu and Shri
Harekrishna Konar are protected by
C. R. P. men. At the same time, they say
that the police do not go to their help.
They give help only to Congressmen or their
henchmen. I am very happy that Shri
Siddharatha Shankar Ray is here and he
has gone there as the representative of the
Central Government to deal with matters. . .

SHR1 BHUPESH GUPTA You
should ask him whether he has solved
accommodation problem in the Writers
Building.

SHANKAR
sitting  there.

SHRI SIDDHARATHA
RAY : No. I am not

|
|
|

ment, about his portfolio, but at the same
time

SHRI BHUPESH GUPTA :0On a
personal explanation. 1 again and again
said that it was good that Mr. Ray went
there, I said that he was doing good things
there, that I appreciated it. I also was
opposed to the Governor's post. The
only thing I said was that constitutionally
it was not right.

SHRI P. C. MITRA : At the same time
he said that Mr. Ray should come here
and listen to (he debate. That means that
he accepted al least de facro that he is the
real man in charge of West Bengal affairs.

Sir, Shri Niren Ghosh spoke about the
position of West Bengal being relegated
to a second position in 1967 in the indu-
strial field after the Congress rule for 20
years or so from her first position in pre-
independence days. At the same time
he himself said that the Centre had put
them into that position and it was only
on account of the fact that the West
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Bengal people were indulging in agitations.
And as everybody knows in our country
even when a Government is elected for
a five-year term yet from the day they
form Government the other parties try
to pull that down. Punjab was in shambl-
es just after the partition. But now they
have got the highest per capita income
in India by their sheer labour. They never
indulge in continuous agitations ; they
try to improve the economy of their State.
He himself has said that due to their con-
stant agitation the Centre was not help-
ful to us. But actually we find that Maha-
rashtra and West Bengal are the two great-
est beneficiaries from the Centre. Bihar
or Assam or UP does not get that much
atlention.
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SHRI AKBAR ALI KHAN : Or Andhra
Pradesh.

SHRI P. C. MITRA : They make a
grievance of not getting whole of the
income-tax earnings in the State. Their
ground is that the head offices of most of
the big companies are either in Calcutta
or Bombay and on that account they
should get the lion’s share of the income-
tax. Tata Works are in Bihar but their
Head Office is in Bombay. Bombay gets
its share but they say that the entiie
amount should go to them and no share
to the other States. Bihar does not get
share on that scale as Maharashtra or West
Bengal is getting.

That is the whole difficulty. For that
propaganda Congressmen also are responsi-

ble because they are accusing the Central

Government of  being
towards West Bengal.

correct.
at least face facts. May I submit that
limitation of Central finance and not the
step-motherly attitude of the Centre

step-motherly
But that

requirements of West Bengal as of many
other States. Of course, 1 admit one wrong
was committed by the Centre against West
Bengal, that is in regard to rehabilitation
of refugees. Whereas in case of Punjab,

[RAJYA SABHA]

is not
1 request our Congressmen to .

is
the real reason for not meeting all the |
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. some sort of compensation was paid
for the properties left behind by the re-
fugees and with that they built their houses
to live ; refugees from East Bengal who
came after partition were told to go to East
Pakistan and either enjoy or sell their
propertics under the Nehru-Liaquat Pact,
but none could go and get any benefit
from the pact. The result is that most of
the East Pakistan refugees have not
yet been rehabilitated and they have no
house to live in.

MR. DEPUTY CHAIRMAN : Please
down.

SHRI P. C. MITRA : ] want few
minutes more. To end the atmosphere
of murder there. Sir, Mr. Ray is having
parleys with all the political parties. Though
1 am happy that the Marxist Party is also
‘ attending those parleys, here is a pamph-
let that has been sent by Shri Jycti Basu
and Shri Harekrishna Konar in reply to
the invitation given to them by Mr. Ray.
That reply shows the way their mind is
working. [t says :

sit

“We cannot but become cynical when
you and your party cxpress concern
about ‘this senseless politics of murder
that engulfs Bengal today® Having
master-minded this politics of murder,
having enginecred and implemented it,
to take up the posture of impartiality
and neutrality is not at all convincing.”

‘ Thalt is, they arc charging Mr. Siddharatha
_ Shankar Ray himself for master-minding
I political murders. Then they say :

\

“We¢ are nevertheless attending the
meeting called by you. Loud-mouth-
ed assertions of adherence to demo-
cratic norms and forms automatically
do not entitle any one or any party to
claim for itself the credit of being demo-
cratic. It is the practice that matters
in the long run We wish to
make it clear that the people never come
forward 1o co-operate with the auth-
orities as long as their democratic rights
are suppressed by imposition of Sec.
144, indiscriminate deployment of the
C. R. P. and the military and the police.”
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He says let the police, C. R. P. and Mili-
tary be removed and let Mr. Jyoti Basu
take over and then they will deal with the
Naxalites with their pipe guns and bombs
that they have got in large numbers than
the Naxalites have. I maintain that if
C. P. (M) gives up its creed of violence,
the Naxalite violence also will end.
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MR. DEPUTY CHAIRMAN : Please
conclude now.

SHRI P. C. MITRA : One minute.
But one thing I will submit to Mr. Ray.
You cannot boost the morale of the police
if you follow in the footsteps of the C. P.
(M). That Government used article 311
of the Constitution to terminate the ser-
vices of the policemen. 1 learn that Shri
Ajoy Mukherjee’s Government also ter-
minated a large number of Police person-
nel under this provision. I think that the
Congress Governments at least and the
Centre particularly should not follow that
procedure. 1 talked to some of the police
officers there.

(Time bell rings.))

MR. DEPUTY CHAIRMAN : Please
conctude now,

SHRI P. C. MITRA : I am conclud-
ing. It was during the period when the
previous Government was in office. They
said there are so many political parties
in the State in coalition Governments with
Mr. Ajoy Mukherjee and one did not know
whom to please. And unpleasantness
with any party could mean one’s removal
from service under article 311.

MR. DEPUTY CHAIRMAN : Please
conclude.

SHRI P. C. MITRA : Therefore, if

you want the morale of the police to go l
up then this provision should not be used. |

And if you think that they are indulging
in anti-social or anti-Government things,
you can put them in prevenlive detention.
Or institute proceedings against them.
But do not use the provision of section 311
which demoralises them. Thank you.

[22 JULY 1971]
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SHRI DWIJENDRALAL SEN GUPTA
(West Bengal) : Mr. Deputy Chairman,
Sir, T stand to support the Proclamation,
but on different grounds. The Governor
has unfortunately not disclosed the whole
state of things that was prevailing in the
State of West Bengal preceding the dissolu-
tion of the Assembly. There was the murder
of a youth Congress leader, Narayan Kar.
The Youth Congress is a powerful frontal
organisation of the Congress there. They
gave an ultimatum that unless within 72
hours this Ministry resigns, they will make
this Ministry fall. And there were 22 de-
fectors from the Congress owing allegiance
to the Youth Congress who said that they
would vote against the Congress Coali-
tion Government,

SHRI MAHAVIR TYAGI :
not come in the press.

This has

SHRI DWIJENDRALAL SEN GUPTA:
It has come in the Calcutta press. You
must read the vernacular papers also. Mr.
Siddharatha Shankar Ray is here. Let
him deny it. As a result of this, the
fall of the Congress Coalition Government
was inevitable. So, if anybody goes to
the root of the dissolution, the dissolution
was the result of the revolt of the Youth
Congress against the Congress itself.

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND
MINISTER IN-CHARGE OF DEPART-
| MENT OF CULTURE (SHRI SIDDHA-
| RATHA SHANKAR RAY) : This js

| not correct.
|

SHRI DWIJENDRALAL SEN GUPTA:
That was one aspect. Another aspect
" was Sushil Dhara’s Bangla Congress fac-
i tion was demanding one seat in the cabi-
[ net. This was too difficuit for the Chief
Minister, Mr. Ajoy Mukherjee, to swallow,
They could not compromise there also.
" (Interruptions.) The third aspect was. they
offered Depuly Ministership to 1wo Jhar-
%hand members just to keep their Ministry
intact. Bul when they found that in spite

" of their joming the Ministry, it would
not be stable, they recommended dis-
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solution. All these facts have been sup-
pressed by the Governor. I charge him
with suppressing these facts.

But then, why do I support this Proclama-
tion ? It is, as I said, for completely
different grounds. As there was no possi-
bility of any alternative Government, Presi-
dent’s rule had to come. Now, Mr. Deputy
Chairman, when I support this, I support
it with a heavy heart. It is a* dismal

chapter in our democratic set-up. A
democratic Government was set up in
1967. For one reason or another, 1t fell,

President’s rule followed from 1968 to
1969. Again there was President’s rule
from 1970 to 1971. And in 1971 also
there is again President’s rule. I do not
not know how long it will continue. It
may continue for years. Mr. Siddharatha
Shankar Ray is here. I shall be happy if
he will say that it will not take so long.

SHRI SIDDHARATHA SHANKAR
RAY : What are you trying to put in
my mouth ?

SHRI DWIJENDRALAL SEN
GUPTA : I am saying that it has become
an annual ritual to have elections. Since
1967, we have had at least three spells of
President’s rule. And this  time
President’s rule may be longer than that
on the previous occasions, We had
President’s rule from 1968 to 1969. Again
we had President’s rule from 1970 to 1971.
Yet again we have President’s rule now
and I do not know how long it will be ;
it may be for one year or for two years or
for three years. That is what I say. Now,
to have this type of an annual ritual may
be very convenient for the ‘haves’ in
politics, that is, for those who have money,
those who have big purse, but is very, very,
dangerous for democracy itself. If you
want the installation of dictato:ship of any
individual or any party, then there is no
democracy. Mr. Ray is a very good friend
of mine. T remember with gratitude
that he voted twice for me. This time
also he would have voted for

[RAJYA SABHA]
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" had his strength been  sufficient.
I know that. But that is no consideration.

The consideration is the advancement
of the country, whether we are advancing
towards any goal, whether we have any
vision for building the nation. No. |
squarely hold the Congress in West Ben-
gal and the CPM, the two big parties,
responsible for our miseries and catas-
trophes. In 1953 the Zamindari Aboli-
tion Bill was passed and zamindari was
abolished. But the Congress di:d nothing
for getting over the beremi land for dis-
tribution to the landless. When the
United Front Government came into
power in 1969 with overwhelming majority
mstead of doing anything constructive
they started murdering, they started loot-
ing, and the Ministry fell. My friend
representing CPM, the CPl and the Con-
gress here accused each other. 1 am not
here to accuse any party or any individuals.
I am here to analyse things in a spirit in
which it should be done. What do we find
in West Bengal ? It 1s no good appor-
tioning blame 50 per cent or 40 per cent
or 60 per cent to this party or that party.
The fact remains that there is no adminis-
tration there. ICS and IPS officers are
mutually quarrelling. It came in Yyester-
day’s newspapers that the District Magis-
trates arc¢ complaining against the Superin-
tendents of Police that the Superintendents
of Police are defying the order of the
District Magistrates. The military goes
for mounting operations and their secret
things are published from the Writers
Building. What is the fun ? This is
the top hierarchy. Look at the bottom:
The clerks consider it their fundamental

i right to take salary and not to work. We

have all generated a sense of indiscipline.
Let us ask ourselves about this situation.
It is time all parties considered this. Those
who are sitting on the opposition side
now may also hold power tomorrow.
They cannot bring absurd results by any
magic touch. They have to create confi-
dence and a sense of patriotism. This
responsibility les on all of us whether we
are in Government or we are in opposition.
What do we see in the  Writer’s

me | Building and the New Secretariat Building?
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Large gatherings of Government emplo-
yees during daytime, during offiee hours.
They hold demonstrations, shout slogans
and no officer can take the risk of punish-

ing them. The Coordination Committee of |

theirs is such a solid organisation. Should we
be proud of such an organisation or should
we be ashamed of such an organisation,
that we cannot enforce discipline?

If things go like this we have no future.
1 read an article of Shri Pannalal Das
Gupta in Ananda Bazar Patrika. That arti-
cle has gone uncontradicted. He wrote
that the clerks 1 Government service

are enemy No. 1 ; because of them many ;

of our files do not move ; because of them
many of our plans, construction plans,

are not taking shape and consequently |

the number of unemployed youngmen
instead of being reduced is always on the
increase.

There cannot be more sad com-
mentary than this. When people are
unemployed, when people are starving
for want of work and when Government
is giving money—it is not that Government

is not giving money-—that money is not

used for the welfare of West Bengal. What |

is the reason ? The reason is the files are
not moving.

I got an information from a very res~
ponsible man who was an ex-minister.
He told me that the petrochemical com-
plexes in Haldia and Madras were sanc-
tioned simultaneously when in Madras
the work had started, in Haldia even the
land was not acquired. Who is responsible
for it ? Maybe a clerk, maybe a chap-
rasi, maybe a big officer. There has been
no inquiry and there cannot be any excuse
for it.

Again, there is another thing, when
a big man’s son is arrested—be he a Naxa-
lite or a CPM or Congress man—what
happens ? The big man in public front
or politics or in the Government service
prevails upon the police to release him.
The police ask : “What can we do ?’
The murderers of Hemanta Kumar Bose

[22 JULY 1971]

Wecan .
not make the man work. Heisa Govern- :
ment employee and paid by the public. i
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rand Vice-Chancellor of Jadhavpur Uni-
] versity were spotted by the police dogs
i and they were arrested accordingly. But
[‘both have been discharged. Either you
| have confidence in the police dog or no
‘conﬁdence. If you have no confidence,
why should there be police dogs fed un-
) necessarily. If you have confidence and
it has any significance, why were these peo-
| ple discharged ? The police ask: “What
| can we do ? If we catch the real culprit,
| tomorrow we shall be told ‘No. He was
\ busy elsewhere’. The big man will come
I out with some alibi in support of the cul-
j prit”, Things are so bad in West Bengal.
|
I
|
|
J

West Bengal has seen many trials and
tribulations. But this is the worst. My
| friend from the CPI (M) says that 450 of

their comrades have been Xkilled. [ feel
{ for them. T feel even if one man dies.

But how many have been killed in West
; Bengal ? More than 1,500 persons have
)been killed. Therefore, 450 or 500 is
) only one-third of that.
|

SHRI MAHAVIR TYAGI :
what period ?

During

SHRI DWIJENDRALAL SEN GUPTA:
. It was since the inter-Party clashes start-
ed during the second united front regime
and after. Of these 450, have they analysed
| how many of their comrades were killed
during the process of bomb making and
how many of them were anti-socials and
. how many of them died in the course of
‘ encounter 7 No. No Party has gone for
| this kind of analysis. When a man dies, he
| dies as a Bengali or Indian or as one of
!

our relations. That man has his father,
mother, brothers and sisters. Why should

we not look at it from that angle ?

|

|

| Either we believe in democratic methods
or we believe in violent methods. Let
those who believe in violence declare
so. I was very much shocked when I
read that leaders like Hare Krishna Konar
and Promod Das Gupta in a mamoth

I rally after the murder of the Sain brothers
declared: “We are proud of killing
them”. I shuddered. What is this ?

| They are responsible leaders. The future
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of Bengal belongs to them and they say
“We are proud of killing them™. If
things go so rot, where do we stand ?

191

There are pockets in Calcutta, where
people cannot move. As for myself, my
car was smashed on 2Ist November. I
did not ask for police protection. The
police cannot protect. What was my
fault ? I went to Beliaghata with a leader
of Forward Bloc, Shri Digen Bhattacharya
and another leader of RSP, Prof. Souren
Bhattacharya to inquire into the circum-
stances under which the police killed four
young boys—Ashok Bose and three others
of that locality known to be Naxalite lead-
ers. Ashok Bose's father was known to me.
He was an ex-employee of Bengal Chemi-
cal. Ashok's Naxalite friends went with his
father in a procession to take the dead
body—the dead body of Ashok Bose. I was
there for an hour and I made inquiries.
My car was there at that time. When
I entered the car, suddenly someone
from behind started throwing stones and
some others came with bombs and swords,
came with petrol. I got out of the car
and asked them : “Who are vou ? For
what you are agitated ? 1Is it the reason
that some young boys were killed ? Then,
I have also come here for opposing the
dastardly act of the police.™ Then, I also
asked : “Where were you one year before,
when Jyoti Basu was the Home Minister,
when Hena Ganguly was killed ? T was
the man who condemned it.” He was
killed in this Beliaghata and 1 was the man
who condemned it and 1 associated myself
with the procession for bigger pubic con-

[RAJYA SABHA]
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Centre here. The Centre can give us money
only and it alone would not help. To
solve the problem of West Bengal, the
leaders of West Bengal have got to put
their heads together and thrash out the
problem and find a solution for it. There
is no use telling every time like a slogan
that it is the conspiracy of the Centre.
Nobody on earth can conspire against
us if we are alert and we are determined
to see our interest. But I want to charge
the Centre for one very bad thing that they
have done. Yesterday, Sir, here in this
House, during Question Hour, Mr. Khadil-
kar had to admit that there are about 35
lakhs of East Bengal evacuees or more and
they have to stay in West Bengal. Out
of the 70 lakhs, they will be in a position
to disperse only 25 lakhs and many more
are coming in. Is not the Centre responsible
for that ? 1 ask this question, Sir.

MR. DEPUTY CHAIRMAN : Please
conclude now.

SHRI DWDENDRALAL SEN GUPTA:
i Yes, Sir, I am concluding now. Is not
the Centre responsible for this large influx
of evacuees ? Was not the Centre res-
ponsible for the partition of India
and Bengal ? Is not this the second un-
kindly and unfriendly act on the part
of the Government of India ? What is the
significance of the Resolution of the 31st
March? Had it been properly acted upon
the situation would have been different.
These 35 lakhs will remain in West Bengal
and they will add to the problems of West
Bengal. Ajoy _Mukherjee, the former

demnation of the police act. I considered
that it was a heinous act. Jyoti Basu

supported it saying that he was a dicoit. |

Thus, Sir, we have reduced ourselves to
a very helpless position. What we are
condemning today, we supported the same
during the U. F. regime. The situation
has not changed.

Mr. Depaty Chairman, Sir, the posttion
is this : In West Bengat we have very
bad days and it cannot be cured by the '

Chief Minister, had to say that it was one
of his reasons for his resignation. If you
had helped the fighters of Bangla Desh
in the first week of April, this problem
would not have occurred. By not doing
so you have betrayed us in history and 1
charged the Government of India for it.
I charge the Government of India for
failling in the hour of need ; I charge the
Government of India for the prescnt suffer-
ings of the evacuees also and 1 shall charge
it throughout my life. Thank you, Sir.

|

I
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MR. DEPUTY CHAIRMAN : Mr.
Monoranjan  Roy. ..... Mr. Niren
Ghosh. ‘

SHRI BHUPESH GUPTA : Sir, I want

to speak.

MR. DEPUTY CHAIRMAN : You‘[

spoke for 45 minutes.

SHRI BHUPESH GUPTA : Sir, only
a few minutes.

MR. DEPUTY CHAIRMAN We

have to finish it today.

SHRI BHUPESH GUPTA : A few minu-
tes only, Sir.

MR. DEPUTY CHAIRMAN Mr.
Kalyan Roy spoke yesterday on behalf
of you.

SHRI BHUPESH GUPTA (West Ben-
gal) : Sir, T am very glad that 1 have a
little opportunity to speak on the subject,
edpecially when our friend, Mr. Siddharatha
Shankar Ray, is here. °

Now, Sir, the Proclamation was absolutely
unavoidable in the situation then prevail-
ing in West Bengal. In the first instance,
Shri Ajoy Mukherjee, Chief Minister gave
a very valid advice to the Governor to
dissolve the Assembly so that he could
seek, or the party in power could seek;
a fresh mandate from the people. This
position has been challenged by some of
our friends. Are we now to accept the
position that the Chief Minister’s advice
should have been rejected by the Governor?
Then, would we nog be helping to create
a precedent when the Governor should
excrecise his so-called discretionary power
even in flouting the advice of the Council 1

\
I

of Ministers?

Sir, during the last 20 or 22
have been advocating that the
should have no discretionary power at
all, that the Governor's powers should be '
only formal and constitutional in the same |
way as the powers of the British Crown ‘
in such matters as this. In fact, this posi-
tion remains at the Centre, It is only
10 RSS/71—7

years, we !
Governor ’

| This question alo should be
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the Home Minstry of the Union Govern- -
ment which in 1967—if I remember aright,

in June—prepared a Note in order to make

out a case that the Governor could ignore

the advice of the Council of Ministers.

At that time, all of us on this side of the

House—certainly, members of the CPM

and we—opposed that approach on the

part of the Home Ministry that the Gove-

rnor should be given discretionary powers in

some cases to ignore the advice of the

Council of Ministers. I do not see as to

why any of us should change our mind now.

Therefore, Sir, it is a question of principle.

Sometimes it can suit me; sometimes it

cannot suit me. Now, Sir, the question
of principle remains a question of princi-
ple.

In a Parliamentary democracy, the fig-
ure-head, Governor or the President, who
is the Constitutional head, should have no
discretionary power and should, in all
situations, act on the advice of the res-
pective Council of Ministers. That posi-
tion should be adhered to. On the con-
venience of one party or another we should
not abandon the salutary principle of
Parliamentary democracy. Therefore, I am
a little surprised when 1 find that some
of my very estcemed and dear friends
like, for example Mr. Jyoti Basu, advocate
a position where they would like to have
the Governor invested with certain dis-
cretionary power to the point of enabling
him to flout the advice of the Council of
Ministers. Sir, T am notin agreement
with them. I, therefore, think that the
step was unavoidable.

Now, a question may arise : Why then
the leader of the next biggest party—or com-
bination in the Opposition, shall Isay ?
——was not invited to form a Government?
seriously
considered. If 1t were to be accepted,
then there will be no situation when the
President or the Governor, as the case may
be, could be compelled to accept the advice
of the Council of Ministers when the Coun-
cil of Ministers advises dissolution.

Well, Sir, thercfore, the issue here is
not whether the Opposition should have
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[Shri Bhupesh Gupta] state of forgetfulness these days. There-
been 1nvited or not. The 1ssue is whether ‘ fore this position is there.
the Chief Minister, while advising the
Governor, did have a majority in the House. | My friend, Mr. Niren Ghosh, for whom
Nobody challenged it that the Chief Minis- | 1 have very great affection, whether I get a
ter did not have a majority in the House. | knife or not from any quarter is a different
matter, but I have affection for him.
Now, it may be argued that the Chief
Minister feared that defections may take SHRI NIREN GHOSH : Knife is always
place; the Chief Minister feared, for exam- | pointed at me from your Party.
ple, that some might leave his party. But this
is not a constitutional position. The SHRI BHUPESH GUPTA : Mr. Ghosh
Constitution takes into account the fact | said in his resolution, revoke the Proclama-
as it is. On the day when the advice | tion. What happens? Suppose we re-
was given there was nothing to show that | voke, what happens? Suppose both the
the Chief Minister had lost his majority | Houses pass the Resolution, where do
and thereby had forfeited his right to ad- | we stand? There is no Assembly. Re-
vise the Governor. vocation cannot come unless elections
are gone through. Therefore it is a pre-
Under the English Constitution and also | mature resolution. I could have under-
under other Constitutions, sometimes | stood him if the elections had been ordered
even the Prime Minister feels that some | and held and there was an elected Assembly
defections may take place from his Party | to inherit the situation and step into the
reducing the Party in power to a mino- | vacuum which will have been created as
rity Party. In such a situation the Prime | a result of the revocation of the Proclama-
Minister can go in for a fresh mandate | tjon but then, my friend, Mr. Ghosh, in
of the people and with a view to doing so| jdeology and politics, is very often premature
he may advise the dissolution to the Con- | and in this case also, I may say with all
stitutional Head as indeed had happened respect to him, he is premature.
in the past several times in the U. K.

SHRI NIREN GHOSH : Maturity shows
SHRI MAHAVIR TYAGI : Is it the | in siding with the Congress.

Council of Ministers who advise or the »
Prime Minister? SHRI BHUPESH GUPTA : In politics
we call it adventurism but in the Parliament
what shall T say? [ do not think my friend
had consulted properly his Party, He is
himself a responsible leader.

SHRI BHUPESH GUPTA : It is stated
in the Constitution in article 174 or so.
It is clearly stated that the advice of the
Council of Ministers is transmitted by SHRIMATI PURABI MUKHOPADH-
the Prime Minister in the case of the Cen- | YAY : Playing to the galli:ry.
tre and in the case of the States, by the
Chief Minister, If all the Ministers start
writing memoranda to the Prime Minis-
ter, then no memoranda will be written be-
cause the Lady Minister there will also have
to sign a memorandum because siic belongs
to the Council of Ministers. An adorn-
ment in some ways is more likable than other-
wise. Therefore my friend. Shri Tyagi,
having been a Member of the Council of | stand for carly elections. I stand for the
Ministers and the Cabinet should surely | normal procedure of the Constitution
know this simple fact but then he is in a | and the restoration of popular Govern-

SHRI BHUPESH GUPTA : Gallery is
well worth playmng to. It depends on
who sits in the gallery. Therefore there
is no question about revocation. It is
absolutely out of context. I can under-
stand his asking for immediate elections
following which the revocation should
take place. I will be one with him. I

PSSV
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ments. Therefore that resolution was ‘
absolutely unnecessary for him to
move because it has no validity. Even
if it is passed in both the Houses,
what happens? He may say that there will
be a constitutional crisis. There will be
nothing. Resolutions are passed. It
becomes inefTectual because the Constitu-
tion will come in the way of its coming
into operation. Therefore it was abso-
lutely ill-advised. Having said this, I would
like to say one or two things.

Yesterday when 1 raised the question
about Mr. Ray’s appointment, I was not
raising it on grounds of politics or prudence.

[22 JULY 1971]

I was only raising it on grounds of con-
stitutional propriety. 1 think it is a better
arrangement that a Central Minister should
be deputed to a State when the State is
under Governor’s Rule. In fact the
Governor should have really no power at
all. Why do I say so? It is because
Parliament can then exercise greater vigil-
ance and responsibility in such matters
through the account ability of the Minis-
ter. While in the case of the Governor we
cannot get him here in the Housc or the
other House. Now I am told an ICS
official will be the Governor. I hate to
see them. Why retired ICS officials should
be made Governors I do not understand.
In Bengal, Madras and Bombay, even
under the British we did not have ICS
officials appointed as Governors. Now
I find that this Central Government on the
one hand brings a Bill in order to take away,
very rightly, certain privileges of the ICS
given to them under article 314 of the

Constitution and on the other hand I find
they are appointing these ICS officials,
retired ones, either as Governors or as
Ambassadors. Mr. L. P.Singh goes to
Nepal as Ambassador and Mr. Dias of
the Agriculture Ministry having dealt with
PL 480 goes to West Bengal as the Gover-
nor of West Bengal. This is very repre-
hensible ; I say Prime Minister Indira
Gandhi should have a little respect for
popular sentiment. The people of Bengal
should not be presented with an ICS offi-
cial as the Governor ; this is very very

bad. Now these officials when they are
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here work under us, subject to parliamen-
tary superintendence, direction, con-
trol, etc. etc. and such officials after re-
tirement became Governors. Why should
it be so? I would ask the Congress Party
to abandon this principle and practice
altogether. Why should they be chas-
ing the 1CS officials all the time? Why
should they have so much affection for the
ICS officials? 1 am not sayng anything
personally against Mr. Dias. I have
nothing for or against him. I am talk-
ing about the arrangement ; I am talking
about the question of principle. Therefore
I demand that this decision may be re-
considered. Well, if that is not done,
let Mr. Siddharatha Shankar Ray be
given power by a law of Parliament ; let
the Governor be not given any power
whatsoever to meddle in the affairs of West
Bengal. He has to sign whatever is given
to him on behalf of Parliament by the
Council of Ministers of the Union Govern-
ment or the Minister in this case who 1s
responsible to this House and to the other
House in particular., (Zimebell rings.)
Don’t break my thread of arguments ;
it is quite extempore ; I was not thinking
of speaking at all but now that I have
started let me finish it. It comes like that ;
you see, you are not in the habit of speaking
nowadays. Ringing the bell is quite a
different thing. It requires no prepara-
tion ; it requires only a solid finger.

Now have this in a proper way ; set
the matter straight instead of quibbling
over it. Tn Bengal discussion was going
on in which room Shri Siddharatha Shan-
kar Ray will sit in the Writers Building
and which room shall be occupied by the
Governor. Suddenly I read in the news-
paper that my friend, Shri Siddharatha
Shankar Ray had entered Mr. Jyoti Basu’s
room and the Governor had entered Shri
Ajoy Mukherjee’s room. The inheritance
has been like that.

SHRI PITAMBER DAS : Notstepped
into their shoes ?
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SHRI BHUPESH GUPTA : Mr. Jyoti | the invitation of Shri Siddharatha Shankar

Basu's shoe is too big for anybody to step | Ray.

in. Anyhow, it is a dangerous shoe. Now
he has not done that as a clever man.

Now, why should there be such a ridi-
culous discussion as to who sits in whose
room? Therefore I say the constitutional
position should be settled and settled once
and for all. Mr. Siddharatha Shankar
Ray, I must say, has taken a good initia-
tive and even a critic like me would like to
say a word or two of cheer when it is called
for. I think it was a good initiative on
his part to have called a meeting of the
leaders of various parties to discuss the
question of political murders which have
ruined our life in West Bengal. Sir, if
this politics of individual murder and
terrorism is not put an end to, there is
no future for West Bengal I can tell you.
We may shout as much as we like, we may
write as many theses as we like, we may
declare our ideology from the housetops,
we may declare our protestations about
revolution, we may do anything but one
thing is clear that the pulse of West Bengal
would not beat in a manner when normal
healthy life is possible. Political activity
in West Bengal has come to a dead stop
as a result of the fratricidal fight and the
dangerous politics of murder which had
been injected into the life of West Bengal.
Therefore, it was a very right initiative on
the part of Mr. Siddharatha Shankar Ray
to have begun by calling the leaders to a
conference to discuss this matter and come
to some workable understanding so that
this menace, this terror, this stigma, the
source of all our frustrations and ills, are
put an end to.I wish him all success, but
then it is necessary also for us to give
him cooperation. This is something which
cannot be put an end to unless we all co-
operate. The bigger the party, the greater
the responsibility. The main respons:bility
rests with the Congress party and the CPM
since they are the two biggest parties. I
am not apportioning blame at the moment.
I am saying something about responsibility.
I was distressed to read the letter which
Shri Jyoti Basu had written while accepting

In that letter they have accused
wholesale the Congress partly for intraduc-
ing the politics of murder into West
Bengal. This is not the way to accept
invitations. Even Mr. Nixon would not
accept an invitation in the language that
he has used. 1 am very glad that Shri
Siddharatha Shankar Ray did not get
provoked by this language, but I
would ask my friend, Mr. Jyoti Basu,
when he writes such letters that he need not
be provocative for being effective. There
are ways of being effective without being
provocative. Now, if 1 think that Mr.
Siddharatha Shankar Ray is solely res-
ponsible for the politics of murder in West
Bengal, certainly 1 would not accept an
invitation from him and go to sit with
him. 1 was very glad and somewhat amus-
ed when Mr. Jyoti Basu rejected Mr. Ajoy
Mukherjee, when invited as an elected
representative of West Bengal, as the Chief
Minister, to go and sit with him. Surely
1 think Mr. Jyoti Basu has got some liking
for Mr. Siddharatha Shankar Ray. Mr.
Siddharatha Shankar Ray must pat him-
self because he can attract such revolutionary
forces into his bosom by writing a simple
letter. Therefore, this goes to the credit
of the persuasive power of Shri Siddhara-
tha Shankar Ray and perhaps his long
acquaintance, friendship and sharing of
dinners and after-dinner evenings with
Shrt Jyoti Basu. I wish him success, If
the friendship is good, let it be put to the
best use for the well-being of our people,
but one thing I wish to say here. All the
proposals should be discussed, and this
I can say on the floor of the House. Our
party will fully co-operate with any party,
every party, in bringing about a situation
when the politics of murder become a
thing of the past and a nightmare only to
be remembered with horror, not to be
experienced in real life. I put no condition
because this is the main task today in order
to put the public life of West Bengal
on an even keel. T do not think any talk
is called for. It is so urgent, so important,
so vital, so life-saving, the task of putting
an end to the fratricidal murders. As
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long as this continues all other tasks become
secondary. The needs of the masses,
unity of action and other strivings of the
people are ignored and forgotten, are de-
graded and distorted in a climate of terror,
mutual hatred, mutual violence and mut-
ual killing. Hence in the name of the peo-
ple of West Bengal and for the sake of
India it is essential today that the states-
manship of the people of West Bengal, their
traditional patriotism, their love of the peo-
ple, their heritage of left movement, their
reliance on the working people, their capa-
city for sacrifice, all these should be sum-
moned into a mighty combined effort by all
men of goodwill, so that this politics of
terror becomes a thing of the past and is
ended once and for all. Am I to take it
that we cannot do so? Are we so bank-
rupt, so insolvent in our ideas, so incom-
petent in our way of thinking that we lack
leadership, imagination and courage that
if we put our heads together and take

counsel with one another, believe sincerely

in each other’s honesty and also mutual
respect, we will not be in a position to
put a stop to it? 1 say that we can. Then
I should come to one conclusion, Let
us ourselves lay down certain fundamental
norms of political behaviour. When a
comrade of another party is murdered, I
should feel that it is a loss to me, that my
comrade has been murdered. When Mr.
Niren Ghosh sees that a member of my
party or for that matter a member of the
Congress Party or of the Forward Bloc or
any other party is killed, he should feel that
his near and dear one has been kidled. Only
if we have a sense of mutual loss, only
if we think that the other man also has some
contribution to make for the good of West
Bengal, that hc has also a right to live,
only iIf we share his musfortune and sorrow,
only then shall 1 be in a mental frame, in
a mental position, in a mood, in a posture
of mind, for mutual accommodation for
a common effort to put a stop to such a
kind of murder. Otherwise, Sir, we shall
never be able to stop it. I think that should
be the first norm.

I think, Sir, the secret arms that are
there used for killing should all be thrown

[22 JULY 1971]
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VT sit down.
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into the Ganges. We do not nced arms
to kill each other. We can seule our
political disputes by debate, by discussion,
by going to the people, by enlightening
them, by stimulating the democratic pro-
cesses in our political life, by leaving 1t to
the masses to judge who should be support-
ed and who should be opposed. If by
chance forces of counter-revolution take
to arms and want to frustrate the process
of democracy by methods of terror and
violence, the people will certainly take
to methods of violence and counter-terror
in order to defend their democratic rights.
But let us first ourselves set a good example.
This is my another suggestion.

Thirdly, Sir, 1 should like that some
institutional arrangement should be made,
some organisation should be set up at every
level to stop poltiics of murder, to mobiise
popular opinion and to coordinate efforts
in that direction, and everybody should be
morally bound to go by the code of con-
duct which may be unanimously agreed to
by the parties concerned. There shall be
a body also to oversee as to how the code
of conduct is being observed by the people
and the parties concerned.

Sir, finally one thing I would sav before
There is the problem of the
Naxalites. This question has to be fought
politically and ideologically ; we should
give the people something concrete, we
should give a new vision to the younger
generation which is taking to these des-
perate methods believing that they are
fighting for revolution. Sir, we know that
their so-called revolution will not come,
that it would lead to the disillusionment
of the youthful generation. We need
to give them sympathy. They are mis-
guided. 1 know. In our days when we
were in our tecns in the  British-called
terrorist movemcnt, Gandhyi and many
other Congress Icaders did not agree with
us but then they had sympathy, they tried
to argue with us Today we should have
the same feeling. Therefore I say that
that question should be politically and
ideologically approached., But_the best
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[Shri Bhupesh Gupta.] |
example would be that which we ourselves
set in our actions.

Sir, the eviction should be stopped in
West Bengal. The land should be given
to the tillers of the soil. The West Bengal
Land Acquisition Act which has been
amended in order to lower the ceiling, and

[RAJYA SABHA]

especially the ceiling on a family basis,
should be implemented with the coopera-
tion of the people, of the peasant mass-
es. Sir, that 1s very, very important.
Pattas should be given to the toiling peasan-
try instead of eviction that is taking
place with the help of the police. Workers’
rights should be respected. Their demands
should be met. Closed mills should be
opened and similar other things should be
done. There are many other things. Ordi-
nance, for example, on refugees, Mr.
Siddharatha Shankar Ray should sce to
it that it becomes really the law of the land
immediately, without any further delay.
Counter-terror against Naxalites should
stop. (Time bell rings.) And one thing
I should like to bring to the notice of Mr.
Ray. I was in Calcutta and I was dis-
tressed to find that in some places police
is resorting to murder. The police have
no right to murder, If somebody commits
a crime, he is to be dealt with according
to law. In the police vans, I am told,
some Naxalites have been shot when they
were really handcuffed and it was alleged
that they were trying to escape. Do 1
understand that people who are bound
hand and foot can run away? They can
be apprehended even if they run away.
The police resorts to fatal firing. All
this is taking place there., In the jails, I
am told, people are being shot and brutally
beaten up in the police lock-up.  Arrests
of Naxalites and others are taking place
throughout the State. Members belonging
to various parties are being arrested.
Here is a telegram which says :—

“Two boys rounded up from Chandi-
tola under Jadavpore police station |
killed in police custody and one morg
blinded arrested. Extremists had to
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be hospitalised for police beating ram-
page taking regular toll violating all
codes of law. Residents seek notice of
Centre through your help—Dilip Chow-
dhury, News Editor”.

Such letters are coming from the people
who have nothing to do with Naxalism.
This should be gone into. Shri Siddha-
ratha Shankar Ray should think seriously
and put a stop to the politics of counter-
terrorism on the part of the police.

MR. DEPUTY CHAIRMAN : That
will do.

L

SHRI BHUPESH GUPTA : Illegal
killings are taking place. Murder is mur-
der whether the murderer wears the police
uniform or not. The so-called combing
operation has become a menace. Inno-
cent people are being rounded up. When
I went to my house I was told that our
house had been subjected to the combing
up operation. Police entered and went
out of my house. Whole localities have
been subjected to combing up operation
with the help of C. R. P,, Military and police.
I say give up this combing up operation
business.

MR. DEPUTY CHAIRMAN : Conclude
now.

SHRI BHUPESH GUPTA :
machinery has failed. Your intelligence
has fajled. You cannot make up the
deficiencies on that score by the so-called
combing up operation which means whole-
sale attack on the people of the entire
locality. Thereby you antagonise the en-
tire residents. 1 have been told by many
people who are very much against violence
that such things are becoming intoler-
able by them. Some of these Naxalites

Your

MR. DEPUTY CHAIRMAN : Will

, you please conclude now?

SHRI BHUPESH GUPTA : .... for
this reason we have gone underground.
Therefore, the combing up operation should
stop....
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MR. DEPUTY CHAIRMAN :
Niren Ghosh.

SHRI .BHUPESH GUPTA : You did
not allow me to put my question. There-
fore, listen....

MR. DEPUTY CHAIRMAN : Which
question?

SHR1 BHUPESH GUPTA : You do
not remember. T gave notice calling atten-
tion to shootings in the Alipur Special Jail
as a result of which 5-6 youngmen had
been killed. 1 demanded that the matter
should be discussed in the House. It was
discussed in the other House. 1 think
all these incidents, including the one 1 just
mentioned, where prisoners have been shot
and killed are matters for judicial inquiry.
1 demand, therefore, that judicial inquiry
should take place in the Alipur Special
Jail incident. °Sir, whatever may be the
offence with which we are charged, we have
a right not to be killed in that helpless
condition. If you think that T am escap-
ing you must use other methods to appre-
hend me before you shoot me down. Yet,
Sir, we find that in the jails, near the walls
and other places, young boys are being
killed, shot dead. This should stop.

MR. DEPUTY CHAIRMAN : Please
sit down. Please sit down, Mr. Bhupesh
Gupta.

SHRI BHUPESH GUPTA : With re-
gard to the refugee problem and other pro-
blems, I shall not say anything much.
But may 1 make one suggestion that Mr.
Siddharatha Shankar Ray should be in
close touch with all the parties here and
he should attend to every matter that is
brought to his notice, not in a formal
manner but sincerely and seriously, with
a view to remedying it. A great respon-
sibility has devolved on Parliament and I
think we should not grudge our effort and
energy to discharge this responsibility. 1
do not know when the other matters will
be taken up. We shall come to them
later.

[22 JULY 1971]

Mr.
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SHRI NIREN GHOSH (West Bengal):

\. Mr. Deputy Chairman, Sir, I would begin

with the last speaker, that is, Mr. Bhupesh
Gupta, for whom 1 have great affcction
and respect, though he sides with the re-
actionary leadership of the Congress Party.
Now, he tried to put it across that - the
Governor had no option, and asked if
we should allow the Governor discretionary
powers. On the question that the Gover-
nor should not have discretionary powers,
I am one with him. But the question
arises : Did the coalition Ministry have a
majority? No, it had no majority. He says
that 1ts majority is not disputed. He is
wrong, quite wrong. It wasin a minority
at that time. They had no majority.
They were, therefore, anxious and franti-
cally in search for buying up certain per-
sons O that when the Assembly met on
June 28, they could have a majority of one.
That is what they were trying to do. But
they did not succeed. And though they
did not succeed and they were in a minority,
the minority Chief Minister's advice was
accepted by the Governor. Should the
Governor accept the advice of a Chief
Minister who has lost his majonity? They
will ask me to prove it. T will prove it.
Now, they claimed a majority of seven
in the Jlast Assembly session. But two
of the Opposition members were in jail.
One member was illegally debarred from

attending the Assembly but that rule was
vacated by the Supreme Court. Two plus
one, three. In the by-elections, we won
one seat more as compared to the Congress.
So, that makes it four. Then the Sushil
Dhara faction of Bangla Congress had
three members, and nothing was settled
with him. Unless he was offered Minister-
ship, he would hold his hand back. That
was the tussle that was going on. So,
four plus three, it becomes seven. Then

the Congress-O which had two members
said that they would give support from
issue to issue, on the merits of the issues.
So, it becomes nine. Where is the majority
then? They had no majority. If they
had a majority, then they would not have
postponed the Budget Session.  No worth
while Ministry, no Chief Minister worty,

; the name, would ever advise the Governor
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to dissolve the Assembly just two or three
days before the Budget Session of the Assem-
bly was to ¢ommence. And we are con-
fronted with the passing of that Budget
and only two hours would be given to
that State Budget. We know what it is.
It is a sort of farce....

SHRI BHUPESH GUPTA : Niren Bhai,
even if your argument is correct, you
will agree that infants in the mother’s
womb are not taken into Census account.

SHRI NIREN GHOSH : They are
not in the mother's womb. They have
already come out and are crying. And
you are lrying to catch those infants.
Should 1T be blamed for that, Mr. Bhupesh
Gupta?

Now, this attocious thing has been
done. There 1s also another thing behind
it. It is the tussle between our Mr. Sidd-
haratha Shankar Ray, Mr. Bijoy Singh
Nahar and Mr. Tarun Kanti Ghosh. 1t
is also there.

SHRT MAHAVIR TYAGI: He was

here in the Centre.

SHRI NIREN GHOSH : Yes, he was
in the Centre. It is a faction inside the
Congress. It is an open secret and it wants
to edge them out and capture all positions
of authority.

SHRI GOLAP BARBORA : There were
reports in the Press.

SHRI NIREN GHOSH : Yes. That
is why I said it 1s an open secret. They
were summoned to New Delhi by the
Prime Minister. Bijoy Singh Nahar and
Tarun Kanti Ghosh pleaded that they be
allowed to continue and try to face the
Assembly. They were summarily direct-
ed against or reprimanded for, making any

such efforl. They were told, “You resign
at once, I shall control Bengal. 1 am the
sole judge.” Naturally that thing has

fallen. That internecine faction, squabble,
was solved in favour of Siddharatha Shan-

[RAJYA SABHA]
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i kar Ray. Hence our Prime Minister ad-
ministratively has got absolute control
of West Bengal. Both purposes are serv-
ed. Are these the canons of Parlia-
mentary democracy?

SHRI SIDDHARATHA SHANKAR
RAY : One of the canons of Parlia-
mentary democracy is this that the honour-
able Member can say whatever he wants,
whether 1t is right or wrong. We are
following that.

SHRI NIREN GHOSH : The canon
of Parliamentary democracy is that you
can seize administrative power by hook
or crook in a conspiracy. All right, people
are learning their lessons.

SHRI SIDDHARATHA SHANKAR
RAY : Since a conference of political
parties is going on and since Government
wants that the conference should succeed,
T am not saying anything at all.

} SHRI NIREN GHOSH : 1 am thank-
ful to you. You may, I do not mind.

Now, I have never said that the
Governor should have discretionary
powers. I have said, on the contrary,

that it is the Assembly which will decide.
The Assembly reflects the people of a
particular  State  and Parliament
reflects the people of India as a whole.
They are the body which is competent to
say whether administration can be run
in accordance with the provisions of the
Constitution and whether they can dis-
solve themselves or whether they can make
some ad hoc arrangement, whatever it is,
I would like to ask my friend, Mr. Bhupesh
Gupta : Does he deny this that the
Assembly should be supreme, that the
Assembly should decide this question,
/ that the Assembly, when it was scheduled
to meet on June 28, should have been call-
‘ ed on that date?
I
|

SHRIMATI PURABI MUKHOPADH-
YAY (West Bengal) On a point
of order. Mr. Niren Ghosh is exercis-
ing his right of reply to the debate as the
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mover of the Resolution. He is repeat-
ing the arguments he made yesterday.
He is advancing new arguments, new
pomnts. Is he allowed 1o repeat all those
things and advance new arguments at the
end of the day when we have the Budget
to pass here? Is it his right and can he
continue like this?

MR. DEPUTY CHAIRMAN : You
should only try to reply briefly to the points
raised by other hon. Members.

SHRI NIREN GHOSH : I am reply-
ing to the debate. One single Party has
takeir one hour and thirty minutes. What
do you think?

So, I say, it is the Assembly which is
the authority to decide these things.
particularly when the Assembly was to
meet within three or four days. In that
context, the only question that arises is
whether the Leader of the Opposition

[22 JULY 1971]
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|  SHRI NIREN GHOSH : When Bhu-
| pesh Gupta was speaking, I did not in-
terrupt.  Still T shall reply to his interrup-
tion. My reply to his point is this :
Shri E. M. S. Nambudiripad made it
abundantly clear on the floor of the House
that if this is done by the Assembly, he will
resign.

SHRI BHUPESH GUPTA
Mukherjee made it clear
Press. ...

SHRI NIREN GHOSH : Shri Mukher-
jee did not make anything clear.

Shri
through the

(Interruptions)

SHRI MAHAVIR TYAGI : All these
Bangali friends, whatever Party they be-
long to, are one in their heart of hearts.
They do not misunderstand each other.

SHR1 NIREN GHOSH : Without
taking the advice of the Council of Minis-
ters, the minority Chief Minister tendered

should not have been asked to explore |

the possibility of forming an alternative | )
. so that the ruling party could conduct

Government. Why should the Assembly
be dissolved on the advice of a Chief Minis-
ter who has no majority? Not only
that. The Council of Ministers did not
advise Shri Ajoy Mukherjee. Do you
know that fact? The Cabinet was not
called and no decision was taken in the
Council of Ministers. But the Chief
Minister went and tendered the advice.
Can you think of that? But it was done.

SHRI BHUPESH GUPTA : When Shri
Nambudiripad tendered his resignation
in 1969 I don’t know whether he ever con-
sulted our Ministers in the Council of
Ministers. 1 remember one case in Kcrala
when the resolution was passed in the
Assembly ordering investigation against
some of his Ministers., Immediately he
tendered his resignation and asked for
dissolution.

SHRI SIDDHARATHA SHANKAR
RAY : In this case a Cabinet meeting
was held and everything was discussed.

his resignation and the Assembly was
dissolved. Last time the Assembly was kept
in suspended animation for four months

its manoeuvres and form a Ministry. Now
the Assembly was not given any chance
at all because they know that if the Assem-
bly meets, there is fair chance of an alter-
native Ministry being formed (In-
terruptions). Mr. Deputy Chairiman,
you should deduct the time taken by these
nterruptions.

MR. DEPUTY CHAIRMAN : Please
do not interrupt. Even otherwise lot
of time has been taken.

SHRI NIREN GHOSH : It is an atro-
cious thing and 1t is a conspiratorial thing
and I say it is against the entire people of
West Bengal.

1 know that during the course of the
debate yesterday and today, except Shri
Bhupesh Gupta’s Party, no other Party
has lent unqualified support to this Resolu-
tion. Even, the main Opposition, when
it formally supported, he made it very
clear that he does not agree with the Govern-

ment though extended a formal support.
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Now, Sir, that 1s how things have come
about. That 1s what the people of West
Bengal feel, that thg Central Government is
conspiring against the people of West Bengal
in order to suppress them altogether,
because they uphold democracy, they
uphold democratic struggle, they unhold
people’s policies conducive to the interests
of the people and they oppose the reac-
tionary policies of the Centre with which
they come into conflict. That is their crime
for which all those things are repeatedly
being done.
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Sir, have we forgotten that in Rajasthan,
when a majority was paraded even before
the President, they were not asked to form
any government there?
that? WNow, Sir, it is strange and it strikes
me as strange. But circumstances make
strange bed-follows. So Bhupesh Gupta
rose up, stood up, to use his eloquence
in favour of the Congress Party.

SHRT NAWAL KISHORE : That he
always does.
SHRI NIREN GHOSH : It is in this

matter. Now, Sur, he asked what the pur-
pose of moving this motion or Resolu-
tion is. He says that it would not be
effective. If a diabolical conspiracy can
be made, if the Constitution can be thrown
overboard, if all the canons of democracy
can be murdered, what am | to do?
move this Resolution—whether there is
a crisis or not, whether there is a deadlock
or not, whether there is an impasse or not
—so that the entire country is forced to
think about the matter as to how the Cen-
tral Government is behaving and moving
in this matter. As [ said, in West Bengal
or in any other State the Congress Party
is not prepared to tolcrate any non-Con-
gress democratic government whatso-
ever, Let the DMK take note of that.
If the DMK ever launches any mass move-
ment on the ground of State autonomy,
then their present sweet relations will be
torn asunder.

[RAJYA SABHA]
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SHRI MAHAVIR TYAGI : We have
| passed the detention laws. You must
remember that.

SHRI NIREN GHOSH : Yes, T know
you have passed the detention laws.

SYHRI PITAMBER DAS: Sir, it is
rather strange that Mr. Tyagi, even before
the detention law has come into full force,
| starts throwing threats of the detention

laws.

SHRI BHUPESH GUPTA : It is com-
ing into force.

SHR1 PITAMBER DAS : But, what
business has Mr. Tyagi to say that?

Have we forgotten *

SHR1 NIREN GHOSH : Sir, shall I
i make another point clear? Sir, it is this :
After the mid-term poll, when negotiations
were going on as to how toform a Ministry,
our party offered the Home Ministership
to the CPI. So much is being talked about
grabbing the Home Ministership. We
have done it. We have offered it to the
CPI.

SHRI BHUPESH GUPTA : Sir, it is
true that they offered. But it is Dhrudhir-
! ashtra’s ‘alingan’.
|
|
|

MR. DEPUTY CHAIRMAN : Please do

not interrupt.

SHRI NIREN GHOSH : Mr. Gupta. the
sweet cheers come from that side.

So. Sir, we made’ it absolutely clear that
the praztice of West Bengal be honoured.
To the CPI we offered the Home Minister-
ship. We wanted to negotiate with all the
parties to come to a position and T would
| remind him that we said again and again
| that those things be thrashed out, all the

| decisions of the Committee

i Why? I don't want to raise this question.
! The Members will well understand the sub-
f stance of that.
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Now, Sir, it has again been said that be-
cause 50 lakh evacuees have crossed into
the border, in order to tackle their problem,
there should not be any popular Ministry;
the elected Assembly should be dissolved
and the Centre should take full charge.
This is the argument that has been advanced,
Now, I pose a counter-question: When these
fifty lakhs of evacuees are inside the bor-
ders of West Bengal. ...

AN. HON. MEMBER : 70 lakhs.

SHRI NIREN GHOSH : 70 lakhs is the
total; 50 lakhs or something more in West
Bengal. Can their problems be tackled
without the cooperation of the popular
Government and the Assembly? It is some-
thing unthinkable. All these questions
should have been discussed n the Assem-
bly—as to how to tackle these problems
and what the difficulties are? Co-operation
of all political parties should have been
there. But with one stroke of pen this was
all done and the bureaucrats were placed
in sole charge. Can you think of anything
more serious?

I would like to point out another thing
in this connection. It is this. This Coali-
tion Ministry, before it went out, gave
appointments to 17,000 persons to serve in
the refugee camps, violating all canons of
recruitment—without interviews. Without
any such thing, they were appointed. They
were made to sign about 40,000 forms—
some gave for four appointments. These
forms were distributed in the MLAs® Hostel
by the Congress Party. Now, you can
understand what sort of administration
would be there. They flouted all canons
of recruitment. This is the Congress Party.

Now, what has been happening in the
evacuees’ camps? I brought it to the
notice of Sardar Swaran Singh. And I take
this occasion to repeat it that 50 per cent
of the money is being taken away through
corruption, bribery, etc. There are no
rations. And I have said this—and I
repeat—that mothers, being unable to feed
their children, have in several cases after
duskfal' thrown their children alive. These
things are happening there.
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| Now, Sir, I would also in this connection
like to raise another point. It is this.
Our Assembly, the West Bengal Assembly,
passed a unanimous Resolution urging
recognition for Bangla Desh, and it also
- added a rider that if the Government of
India does not accord recognition, then a
popular mass struggle would be launched to
make the Government do this...(/nrerrup-
tions)...All were parties to it. Are you
prepared to wage that joint struggle now
to which you were a party?

SHRI KALYAN ROY : Have we
not joined the struggle yesterday....

(Interruptions). . .in spite of your opposi-
tion?

SHRI NIREN GHOSH: I will not reply
to your aside now.

Would you honour that commitment?
Can the democratic parties together have
a 50-lakh demonstration in Calcutta before
the Raj Bhavan? Can you stay there for
two or three days so that Delhi could yield
to this question? Is it possible? There is
that feeling that all parties should come to-
gether. I am sorry to say that those who
profess of shedding tears are not, up till
now, equal to this task and they are
fumbling over this question. T think
they would revise their attitude and at
least on this question wage a mass struggle.

(Time bell rings)

Now, Sir, I would again return because
Mr. Pant has not got many Members.
T have done so and, lastly, Shri Bhupesh
Gupta has done so. I know that you will
reply when I will not have the chance of
making another reply because you are
having the last chance. Anyway, I antici-
pate all these things.

Again I make it clear that our party
seriously holds this position. We are
prepared to prove it with thousands of
facts. T have said: Let a Parliamentary
delegation of all parties go and visit those
affected areas. In each place 10,000 or 15,000
. people will come and tender evidence—
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how things happened. Let it not be in
camera; let it be in the presence of the
people there and those things will bear out
my contention that it is the ruling Congress
Party having adopted as a matter of State
policy at the highest level in New Delhi—
1 repeat it—they have introduced the politics
of murder in West Bengal.

SHRI SHEEL BHADRA YAJEE : You
are wrong.

SHRI NIREN GHOSH Countless
evidence proves this. And 90 per cent of
the Naxalites—the so-called Naxalites—
are the protege of the Congress except the
hard-core  Naxalite political elements.
And in Birbhum this has been exposed
through the daily Press—not our Press but
the bourgeois Press. The Times of India
has written about it. Some strange thing is
breaking through that area.

SHRI K. P. SUBRAMANIA MENON :
Jugantar.

SHRI MAHAVIR TYAGI : It would
not be our Congress.

SHRI NIREN GHOSH : Who murdered
Hemanta Basu, who murdered Piyus Ghosh,
who murdered Nepal Roy, who murdered
Ajit Biswas?

SHRI SHEEL BHADRA
Search your hearts.

SHRI NIREN GHOSH : You search
your hearts. I can give all the names.

" At least in two cases the police have been
forced to issue charge-sheets and I do say
that Ranjit Gupta who has aided and abetted
the ruling Congress during the Presidential
regime as Police Commissioner to authorise
the murders and give them free play was
asked to implicate the CPM in the case of the
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murder of Nepal Roy. He said “It is
impossible; we cannot do it”. And he was
sacked. Why was B.R. Gupta, Home

Secretary, removed from his position sud-
denly by this Ministry to which Bhupesh

Gupta’s party belonged? Is he Jyoti Basu’s ’

man? Is he CPM’s man? Is it his conten-
tion.
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MR. DEPUTY CHAIRMAN : Please

conclude now.

SHRI NIREN GHOSH : At least T do
not know other officers. Perhaps he did
not bow down to them in this respect,
in this ghastly crime. I have heard one
MLA injail. He was allowed to take oath.
Summarily, without calling for any expla-
nation from him, he was removed.

This is the Congress Party in action.
I have said it and I say again that our Party
is not wedded to violence as a principle
because we do not want to settle political
differences, ideological differences through
violence. I would say that even with regard
to the hard-core Naxalites. We have told
them through our leaflets that these are
political debates. You can propagate your
views, we will propagate ours, let the people
decide whose views they accept. Those
things should not be settled by individual
assassinations and murders. We hold to
that principle and I say it because it harms
the mass movement and gives a pretext to
allow the police to run amuck. May 1
ask who murdered Justice Tarapada
Mukherjee who had to enquire into the
murder of seven boys who were thrown
at the roadside? My information is, the
police murdered him. So he could not
function. No other judge was found.
Thousands of police under President’s
Rule, under the Decmocratic Coalition
Government rule, have become the supreme

lawbreakers, shooting people in cold-
blood again and again.

SHRI MAHAVIR TYAGI : Why did
they not murder you?

SHRI NIREN GHOSH : They have

| murdered many of our workers. To-
morrow they may do. That is 'why I say
this politics of murder in Bengal should
stop and it would stop if the Congress
decides to stop it and it should be decided
at the highest level in the Centre and our
I Prime Minister, being in charge of the ' Home
Ministry, it is she who can do 1t. It is she
who can do it. I have said that the Research
and Analysis Section of the Home Ministry
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have devised and decided upon this devil-
ish method. So she can stop this politics
of murder. I am sorry to say and I regret

to say that the CPI, willingly or unwillingly, |

objectively at least has aided and abetted
the .Congress in introducing this politics of
murder. I do say even now, if New Delhi
does not change i'; attitude but the CPI
does things can improve. The CPI has
a key-role to play in this matter. They are
the deciding factor. If even the Congress
pursues with their politics of murder, if the
CPI changes its attitude, other democratic
parties that go with the CPI are bound to
change their attitude and together, within
a month or two, we can put a stop to this
murder politics. 1 make this bold asser-
tion. Put it into practice and see because
if these parties agree together, they can
confront the Congress Party, and say:
Mr. Ray, you have to do this, otherwise
we press this and we will set up this court
or that court and we will sort it out in all the
areas. Then the Congress will have no
escape.

SHRI N. G. GORAY : I have been lis-
tening to your speech with all the attention
it deserves. I would like to ask one ques-
tion. If the Congress has adopted this as
a policy’ or the CPI that political murder is
going to be one of their instruments, why is
it that in no other State except Bengal this is
happening?

SHRI NIREN GHOSH : I have not
said that the CPI has adopted this. I
have said, willingly or unwillingly, objec-
tively they have helped the Congress in doing
this whether they are aware of it or not.
Whether they are aware of it or not, they
have adopted this policy.

SHRI SHEEL BHADRA YAIJEE
You must stop him.

SHRI NIREN GHOSH : Do not in-
terrupt me; I am answering him.

SHRI SHEEL BHADRA YAIJEE : You
are speaking all nonsense.
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SHRI PITAMBER DAS :
' do not cloud that question.

Mr. Yajee,

SHRI NIREN GHOSH : What I am
going to say is, in West Bengal the Cong-
ress is an absolute minority among the
people and the democratic parties together
are an absolute majority among the people.
The correlation of forces has totally changed
and it is not likely to be reversed unless
some democratic parties help the Congress
to grow in the process eroding their own
base. And that 1s what is happening. But
the democratic parties together will further
grow and expand and there is no scope
whatsoever for the Congress to grow.
That is why in West Bengal people have
successfully launched several mass struggles
against police repression, against rising
prices, against. ...

SHRI N. G. GORAY : If you do not
want to answer my question that is a diffe-
rent thing.

SHRI NIREN GHOSH : I am answer-
ing. That is why there have been so many
general strikes and hartals and the Centre
is afraid that there is no other way to
contain the people. If the police directly
crushes the people, more and more people
Join together to oppose the police. So it
must be a political manoeuvre. Only
through that process the democratic move-
ment can be fought otherwise the Congress
can never hope to be in any Ministry in
Bengal.

SHRI MAHAVIR TYAGI : Why are
you afraid of elections then?

SHRI NIREN GHOSH : I have not said
that I am afraid of elections. In fact we
have demanded elections. So if this posi-
tion comes about in any other State [ am
afraid the ruling party will go to any length
to suppress it. That is why I say that today
not only the fate of West Bengal but in a
sense the fate of whole India hangs in the
balance if the ruling party is allowed to get
away with this.

MR. DEPUTY CHAIRMAN : All right:
you have said enough. That will do.

—_—
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SHRT NIREN GHOSH : T say it is only

our party which has demanded another

mid-term poll in November but Mr,

Bhupesh Gupta's party is still silent on the
question.

SHRI BHUPESH GUPTA : We are for
elections whenever they are held.

SHRI NIREN GHOSH : In West Ben-~

gal you have not said so. Do they act
according to your advice? Do they or do
they not, that is the question.

MR. DEPUTY CHAIRMAN
conclude now.

. Please

SHRI NIREN GHOSH : There is an-
other thing I wish to point out to the House
because 1 will not have another chance.
Now in places where we are sufficiently
strong in Calcutta, around Calcutta, where
60 to 70 per cent of the people or even 80
per cent of the people in some places are
with us, there no individual assassination
has taken place. All parties move about
freely from morning till midnight. One
should know from practice what is happen-
ing; but where it is mixed up, where the
Congress is there, things become different.
Now, there is the question of starting a
dialogue with the Naxalites; the other side
has repeated it so many times. But I say
that 90 per cent of the so-called Naxalites
are their Naxalites. They are in dialogue
with them for the last 11 years.

They have utilised them to murder us.
They can stop it. I cannot say anything
about the hard-core politically committed
Naxalites. Thal is another thing, but 1
do say this.

(Time bell rings)

MR. DEPUTY CHAIRMAN
sit down. Mr. Pant.

: Please

SHRI NIREN GHOSH : There is no
democracy if section 144 is there, if shootings
are there, if the PD Act and detentions
are galore there. All these things are there,

[RAJYA SABHA]
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West Bengal is put under an iron-curtain.
You are determined to erase West Bengal
from the political map of India and put it
under an iron-curtain. That is what you
are actually trying to do and T know you
will put any other State under an iron-
curtain if the democratic movement is
strong there. If that be so....

MR. DEPUTY CHAIRMAN : I have
called Mr. Pant. Please sit down.

SHRI NIREN GHOSH : If that be so
1 only assert that it is sabotaging the free-
dom struggle also of Bangla Desh. West
Bengal is the rear. You should strengthen
the rear for full co-operation. Unless that
is done. ...

MR. DEPUTY CHAIRMAN All
right. Please sit down.
SHRI NIREN GHOSH They are

sabotaging that freedom struggle also in
the process.

MR. DEPUTY CHAIRMAN
Niren Ghosh, please sit down.

Mr.

SHRI NIREN GHOSH : They go to
any length and sink to any depth...

MR. DEPUTY CHAIRMAN : Please
sit down.
SHRI NIREN GHOSH : I can only

hope that throughout India all the demo-
cratic forces would rally behind the down-
trodden people of West Bengal at this
juncture which is a part of India. That is
why I make this appeal. All the democratic
forces should rally together. It is not yet
too late. West Bengal has blazed new
trails in the last more than half a century
and even now under the ijron-curtain.
Till they are completely smashed, till they
are completely massacred, they will try to
uphold the banner of democracy to the

! Jast. They will not throw away the banner

of democracy. 1 only make this appeal.
Let all the democratic forces realise the
gravity of the situation not only for the
State but for India as a whole and do their
duty. It is not yet too late.
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THE MINISTER OF STATE IN THE }
MINISTRY OF HOME AFFAIRS/ |

g AAd H U9 Hal (SHRIK.C. PANT) :
Sir, [ have listened to the decbate since

yesterday very carefully and I am gratified

that the President’s Proclamation has re-

ceived support from various sections of the \
House. My task has been made much |
lighter by the speeches of those who sup- i
ported my Resolution. I am particularly |
glad today that the presence of Shri ‘
Siddharatha Shankar Ray provoked Shri |
Bhupesh Gupta into making a very good
speech, if T may say so.

SHRI MONORANJAN ROY : Other-
wise also he would have spoken fiattering
Shri Ray.

SHRI K. C. PANT : Otherwise he may
not have spoken. As a matter of fact
I think he did not intend to speak and he
was possibly unprepared and speaking
extempore he spoke very well because he
spoke from his heart instead of his mind.

SHRI MONORANJAN ROY
always speaks from his heart.

He

SHRI K. C. PANT: My hon. friend, Mr.
Niren Ghosh, T am glad to find ia his con-
cluding speech, is no longer subdued and is
back to normal. His speech has the usual
quota of vilification, insinuation and un-
founded charges. We have become some- °
what accustomed to this and today also he
made wild and baseless allegations against
my party, against the Home Ministry,
against certain officials by name. T would
not have taken notice of them, but I think
it is my duty for the sake of the record
to repudiate them. He tried to' answer |
Shri Goray. He attempted, but I do not [

|

think he really did it. T will not enter

today into any bitter exchange with him. |
1 do not want to have that deliberately. !
I would only appeal to him to realise and to ;
consider whether he is not really getting ‘
more and more isolated. The point of view
that he is putting forward before this House, ,
at least in certain respects, is not getting any |

support from any section of the House. -
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I would therefore appeal to him to fall in
line with the general mood of thinking of

. this House and of the country that it is

high time that all of us put our heads to-

gether so that we could find an answer to
the grim situation that we find in Bengal

and to try to find that answer in
such a manner as to preserve the basic
values which we all cherish. This is the
challenge and this challenge cannot be met
by scoring dcbating points. Therefore
on this occasion T can only appeal to
him to realise the gravity of the situation
and realising that gravity, to lend his sup-
port to the efforls that are being made to
put an end to the chapter of violence, to
the politics of violence and murder in Bengal.

Sir, he built his whole case today on one
point and that is that the Government did
not enjoy a majority in the Assembly when
the Chief Mimster recommended the dis-
solution of the Assembly to the Governor.
This was the central point and an answer was
given by other Members, andI also attempted
to put the facts before the House when
1 spoke at the beginning. Sir, the point
of fact is that the Governor did accept that

i the Chief Minister did enjoy the majority

in the Assembly when he made that recom-
mendation. It 1s the task of the Governor
to arrive at a judgment in the matter and
he arrived at that judgment and we have to
accept it. The Chief Minister claimed that
he had a majority and the Governor accep-
ted that he had a majority, and he made the
recommendation. And then the only ques-
tion that remains really, is whether after this
it was open or not open to the President to
accept that advice. The Budget had not
been passed. After the 31st July work in
the State of West Bengal would have come
to a standstill. Therefore the Governor
having made his recommendation to the
President, he had no option but to accept
his recommendation, and hence this Pro-
clamation for the approval of which I have
come before the House.
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SHRI K. C. PANT : Sir, the Budget
could not have been passed there after the

dissolution of the Assembly. 1 was merely
saying what happened; at that time the Pre-

sident had no option.
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SHRI MONORANJAN ROY Shri
Ajoy Mukherjee’s Government was in a
minority.

SHRI K. C.PANT : It was not in a
minority. I can discuss each of the points
raised in detail. And the Governor has
gone into the whole thing in great detail
and therefore, there is no question. He
has....

(Interruptions)

MR. DEPUTY CHAIRMAN : Do not
interrupt, please.

SHRI PITAMBER DAS : He was not
in a minority although the majority was a
slender one.

SHRI K.C. PANT : In fact, the Governor

has said that the majority had become thin- |

ner. But he has said definitely that he still
enjoyed a majority. There the matter
ends.

SHRI NIREN GHOSH
does not end there.

: The matter

SHRI K.C. PANT: This is what he built
his whole case on. And as my hon. friend,
Shri Bhupesh Gupta, said, unless he built
his case, he would have to admit that the
Chief Minister who enjoyed a majority in
the Assembly, his advice should not be
accepted by the Governor. He was faced
with this dilemma and in resolving this
dilemma, he overlooked the fact in order
to fit the whole thing into a case. This is
what he had done. T suppose he has no
other choice except to build his case on this.
But to build a case on a wrong fact does not
make the case any stronger. Only, the
whole thing breaks down the moment you
point out the wrong fact. That was what
happened to his case today.

The second point he made is that the
Chief Minister did not consult his Cabinet

[RAJYA SABHA]
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colleagues. The Chief Minister, as a matter
of fact, did consult his Cabinet colieagues.
There were regular Cabinet meetings and
those Cabinet meetings preceded the Chief
Minister’s recommendation to the Gover-
nor.

SHRI NIREN GHOSH : No.

SHRI K. C. PANT : Just a minute.
Were you a member of the Cabinet there?

SHRI PRANAB KUMAR MUKHER-
JEE : Is it compulsory constitutionally on
the part of a Chief Minister to consult his
Cabinet colleagues before dissolution or 1s
it his prerogative?

SHRI K. C. PANT : Normally, Sir, in
such matters there are Cabinet meetings
and the Chief Minister does consult his
colleagues. If the Chief Minister is satis-
fied that his colleagues ‘a1e one with him in
certain maiters, he can certainly go and
speak to the Governor. That is the position.

My friend, Mr. Bhupesh Gupta, pointed
out another example in which the Chief
Minister did go and tell the Governor
without any Cabinet meetings, without
any consultations with his Cabinet colleagues
on an occasion on which one could not
take for granted the assent of his Cabinet
colleagues to the step. Therefore, that
position is quite clear.

Sir, the other point that we have to bear
in mind and which was pointed out by many
hon’ble friend

SHRI MONORANJAN ROY
Mr.  Bhupesh Gupta  must  know
that Mr. Mukherjee did not advise for the
dissolution of the Assembly. He allowed
other Members to form the Cabinet.

SHRI K.C. PANT : Then what were the
motives that prompted the Chief Minister
to tender his advice? The fact has been
appreciated by friends from all sections of
the House that the situation 1n Bengal 1s
far from normal apart from the law and
order situation which was causing concern
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to Mcmbers of Parhament for quite some
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time now. The peculiar factors which had

Jed to industrial unrest at one stage. mass
violence and thereafter individual killings,
attack on schools, attack on statues of
national leaders, vandalism of various kinds,
all these things werc causing concern (o
this House and to the country.
were murders of very eminent leaders.
Apart from all that, at this particular junc-
. ture of time, there was this massive influx
of evacuees fleeing from terror in Bangla
Desh, from oppression and from the bar-
barous slaughter of a mihtary machine,
Therefore, Sir, 1 think it would be right
to say that given this situation the Chief
Minister was not wrong in his judgment
that to deal with a situation of this kind a
Government which had sufficient majority
to be able to act with firmness and effective-

There -

i
|
|
|
1
i

ness was required, and a Government with ‘

a thin mayosity which was looking over us
shoulders and always alraid of the next move
and always pressurised by various pressure
groups, that was not the kind of Government
whech was likely to face this kind of situa-
tion with confidence. 1 think this is an
assessment which will be shared by the
Members and shared by all who have
practical experience of the running of
Government, of the functioning of party
politics. So it is in that context that the
Chicf Minister, I think out of a sense of high
sense of duty, out of a sense of patriotism,..

SHRI NAWAL KISHORY. : What about
the Budget”?

SHRI K. C. PANT This was what
motivated him. The situation was such.
The majority was getting thinner. In that
sttaation he felt that now was the time when
he should advise the Governor to take
thes step.  Conceding the seriousness of
the situation he forgot party politics. The
requirement  of the situation was such
and national interest demanded that at
this stage he thought that he should exercise
his judgment and see what was in the inte-
rest of Bengal and India.

judgiment.  He  did
The usval complamt

He exercsed  that
not stick on to power.
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15 that the Chief Minister stuck on to power,
that the Chief Minister 1efused 1o give

up office even when he had lost his n:ajo-

rity. That s the usual complaint. In
this case, he was in a majority  That is
not questioned In the larger interesy,

he chose to advise the Governer to dissofve
the Assembly. Then he himself resignea.
He did not continue as a carc-taker Govern-
ment. He himscelf resigned.  Therefore, . ...

SHRI NAWAL KISHORE : He resigned
after four days.

SHRI K. C.PANT : He could have
continued for much longer, but he resigred
and thereby enabled the Central Govern-
ment to step in.  All these things arc there.
I think 1n the given creumstances, in the
given sttuation, he acted out of a sense of
high responsibility, My friend, Mr Milra,
referred to this and Mrs. Furabt Mukherjee
also referred to tlus. He wanted to get ihe
mandate of the people so that a strongr
Governament could take charge of things
in West Bengal 1 think on this basic
situation  therc really cannot be much
difference of opinion amongst us, though
for political reasons, Mi. Niren Ghosh,
may have chosen to take another line.
But 1 think given this situation, even if he
had becn there, he would have thought
as to whether he was in a position to dis-
charge the responsibility vested 1n him 1n
this kind of a situation with that kind of a

majority. So, on the basic propriety
or the constitutional propriety of the
Governor's action and the President’s

action, parucularly thc President’s action
there can be no dispute. So, on the basic
question, 1 hope the House will readiy
accord its approval.

Mi. Nawal Kishore referred to  the
situation in Punjab which camc up for dis-
cussion some ume back and because it
fell to my lot on that occasion also to come
pefore the House and put the facts before
the House, he said that there was a certain
amount of discrepancy in the nosition as 1
had taken then and now. Sir, 1 must
say that hc was perhaps overluoking some
basic and significant  differences  between
the sttuations n Punjab and Bengal, Fiist
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in Punjab at that moment, a Minster had
alicady resigned, differences in the Akali
Dal were well known, resignations had been
going on for the last so many weeks and
things had come to a head. Mr. Gurpam
Singh actually came to the gates of the
Governor’s house and he came to tell the
Governor specifically that he along with,
I think, t6 or 17 of ts collcagues had
withdrawn support from the Governmenl.

SHRI M.N. KAUL ": Tt was totlering,

SHRI K.C. PANT : After one accepted
Mr. Gurnam Singh's word, and 1 believe
many other members were with him at that
time, there was then no question but that
the Punjab Government was in a minoiity
at that time. So it was this kind of a
situation in which it was urged by many
Members in this House that it would have
been better for the Governor to have allowed
this matter to go to the Assembly which was
to meet in two days. But this was not the
position in West Bengal at all. In West
Bengal, the question of his majority is not
in doubt. And since the question of majority

is not in doubt, what could the Assembly
have tested?
SHRI NIREN GHOSH When the

majority was challenged and the Assembly
was scheduled to meet, it could have been
tested in the Assembly.
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[RAJYA SABHA])
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SHRI K. C. PANT : M. Nawal Kishore |

has accepted at least this part of my argu-
ment.
to why he did not get the Budget passed
and why there was this particular tiving.

Now | go on to the ncxt part as
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SHRI MONORANJAN RQOY : On a
point of order. About Punjab and West
Bengal | just 1cad out one line from the
Financial Expiess dated 30th June, 1971
on the critictsm of the Governor on the
floor of the House, “‘The same Congress
leaders said and the same Mr Pant will
now deny a similar action of Mr. S.S.
Dhavan; in fact, the contention of the Cong-
ress in the case of Punjab 15 accepted;
a dissolution of West Bengal Assembly. . .’

1

.

(Interruptions)

MR. DEPUTY CHAIRMAN : No, no,
therc is no point of order in this. Please
sit down, there 1s no point of order.

SHRI K.C. PANT : I am lattered by his
interest in me and by the fact that he reads
even Francial Express 10 gel some  infor-
mation on what [ sard in the House. He
i~ here now and he knows what 1 said  But
the pomnt 1s—and this is the point that I
was trymg to make earlier also-—that in the
given situation in Bengal, it 15 not merely
a question of majonty or mnority. It s
a queston of being able to handle the situa-
tion n which lakhs of evacuees had come
in. There was danger of the law and order
situation worscning, there was danger 1o
communal peace and there was also the
substratun of violenee that was in evidence
in Bengal  And on the top of this there
were other thimgs bulding up. Yesterday
Shri Nawal Kishore asked mec why he acted
in June and not in March when the Bangla
Desh situation first  detertorated. If he
had acted m March, one mght have sus-
pected that he was lUying to get out of an
uncomfortable situation

s waw fwAte o AE T AT IAAT A9 AT
A, whe B oag wma o

SHRI K C PANT . But he did not on
the 2nd of April or the 3rd of April, becausc
he waited till the situation developed 1o a
po.nt he found that he could not
manage 1. You hase to be realistic about
the situation and you should put yourself
i the position of the Chiel Minister who
saw the situation gradually descloping and
more and mote alarming,  There-

whete

beconmn
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fore, at a particular puint of time, as I said,

he decided out of the highest of motives and

I think we should respect hun for his deci-

sion.

Now, an impassioned plea was made by
my honourable friend, Mr. Bhupesh Gupta,
today on the floor of this House to restore
law and order in Bengal. . ..

SHRI BHUPESH GUPTA : 1 did not
use the words “law and order” I said
“politics of murdet™. I said that the poli-
tics of murder should be put an end to and
normal conditions should be restored. It
is something very diflcrent from law and
order.

SHRI K. C. PANT- Wuh my very limited
understanding 1 thought that if the politics
of murder was being condemincd by him,
he should also be supporting law and
order. . .

SHRI MAHAVIR TYAGI: All murders
there are not political. There are non-
political murders also. Thercfore, law and
order is the approptiale term.

SHRI K C. PANT: Tyagij, 1s he inclined
to support other murcders? That I do not
think. 1 do not expect that of Bhupeshji.
So he made this plea.

SHRI BHUPESH GUPTA : If law and
order means what the cmployers and
Jotedars are doing, jollywell they should be
met. I said the politics of murder should
be put an end to. I spoke of certain speci-
fic situations, a specific phenomenon.
Now let us not go into the Machiavellian
definition of law and order. That is a
different matter. 1 am not supporting any
murder. It is something different.

SHRI K. C. PANT: He is gradually
coming to.the right path and T hope that
one day he will stand up for law and order
also.

SHRI BHUPESHH GUPTA : What?

SHRI K.C. PANT : Liy f{riend, Shn
Nawal Kishore, again referred to the situa-
tion 1n Viswabharait and to the fact thal
this institution, which ul of us cherish, has

Untere nion.)
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SHRI BHUPESH GUPTA : | said only
this, but if law mecans maintenance of vested
interests, of monopoly, plunder and exploi-
tation, then I am not for that bloc; if it is
la question of otder for plunder, looting,
Jotedars going to evict peasants, 1 am not
for that.

(Interruptions.)

5 P

SHRI K. C. PANT: [ was referring to
Viswabharati, because | did not want
Shri Bhupesh Gupta to be tied up in contra-
diction at the ¢nd of the debate. The
situation in  Viswabharati has caused
concern to Shri Nawal Kishore. This is an
institution which is a living mecmorial to
Rabindranath Babu and all of us cherish
him . ..

SHRI BHUPESH GUPTA : We do not

call Rabindranath Babu. We¢ call him
poet Tagore, Rabindranath.

SHRI K. C. PANT : Gurudev.

SHR] BHUPESH GUPTA That is

But do not call him Rabindranath
We call Atulya Babu. ...

right.
Babu.

SHR1 K.C. PANT : | would assure him

that we are as much concerned as anybody
else about the treasures, the historical
documents, books, etc. there. In fact
the Vice-Chancecllor had come to Delhi
and met the Prime Minister. He told her
about the deteriorating law and order situa-
tion in that arca. He wanted us to take
steps to strengthen the sccurity arrange-
ments there. We sent two officers of the
intelligence bureau to go into the matter
in detail and they have submitted their
report. The West Bengal government is
taking action on that. 1 would like to
assure him that we are concerned about this
matier and certainly we shall do whatever
lies within our power.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) Some very alarming reports
had been coming about the functioning of
Viswabharat1 during the recent past not
as has been reported by Nuaalite or CI'M,

| but by independent pressmen. They say that
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the funcuioning of Viswabharati has been
degenerated during the last 6, 7, 8§ years.
The usval respect and regard for this insti-
tulion is no longer there. Is the hon. Minis-
ter looking only 1nto the law and order
problem or is he looking into this aspect
also? Since the functioning of the Viswabha-
ratt is gomng down, the local population is
not having the same respect and regard for
it which it used to command some 8 years
ago. If that is the case, how is 11 going to be
aliving memorialto Gurudev or Rabindra-
nath Tagore? Names do not mean. Only
the situation means. Does the hon. Minister
ot the Government of India take this aspect
into account? Or, is he thinking only of
law and order, security and intelligence
branch? Is 1t going to look at it from the
cultural point of view also? There is no
usc emphasizing on the police and law and
order in the context of Viswabharati, »

SHRI{ BHUPESH GUPTA : The Deputy
Educalion Minister said in the other Housc
that mulitary will enter Viswabharati. That
was Lhe approach.

SHRI K. C. PANT : [ cannot really arro-
gale to myself the functions of Education
Minister or speak for him in this matter.
I hope Shri Chandra Shekhar will excuse
me if I do not enter that arca which he has
mentioned just now. 1 have to talk of the
law and order situation. ..

SHRI BHUPESH GUPTA : Education
1s not your arca?

SHRI K. C. PANT : Education is not
my field of responsibility. Even 1f | am
calied uneducated, I will accept 1t. ..

SHRI BHUPESH GUPTA No, no.
That is why precisely 1 asked this question.
Education 1s your area. Do not say it is
my arca.

SHRI K. C PANT : I would again go
back to the basic point and that was the
plea made by Shri Bhupesh Gupta, even if
it is himuted to pahities of murder.

[RAJYA SABHA]
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This is what 1 would like to reinforce.
Sir, he said—I think it 1s a moving senicnce--- *
that unless an end was pul to this politics
of murder there is no future for Lengal.
Sir, 1t is in that spirit that T would aj peal
to all sections of the House—I wotld o eal
to Shri Niren Ghosh and his pari—to
belp in the efforts that are now being mace,
that arc now under way, to put an cnd 10

violence,

SHRI NIREN GHOSH
siop the politics of murder?

Would you

SHRI K. C. PANT : Thus 15 what [ am
really trying to avoid. If 11 1s possible, if al
all itis possible for him to respond to the
occasion, then 1 would request.

SHRI NIREN GHOSH : Whatever 1
done, you arc going on undomg.

MR. DEPUTY CHAIRMAN
sit down, Mr. Ghosh.

Please

SHRI K. C PANT . Sir, yesterday he
charged the Chatra Parshad with killing
the police. If I remember right, he charged
the Chatra Pavizhad with kilhing people. Yes-
terday he did it and you can see the 1ecord.

SHRI NIREN GHOSH : No, no.

SHRT K. C. PANT : And today he s
saying something else. These inconsistencics
arc there. But I am trying not 10 dwe!l ¢n
thosc things. 1 am only appealing t¢ hin,
in the name of West Bengal, in the name of
India, in (he name of the people of
Wesl  Bengal, who have suffered
so much during these’ last few months,
who have seen such orgies of violence,
such senseless  killings, such a tenior,
in (he fair land of West Bengal. 1 would
appeal to him to put an end to 11so that
the energies, the talents, the intelligence,
the qualities of lcadership, of the people of
West Bengal, which have always teen an

~asset to this country, are allowed to le¢

h-rpessed to the task of natien-tuildmg

rather than {ritteredawey in thisatmespl cie

of terror; in this atimosphere of violence
and in o meaningless  debates. Therefure,
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Sirit is in this spirit that I would like him
to consider this matter. Even now my col-
feague, Shri Siddharatha Shankar Ray,
has called this meeting and, as pointed out
by Shri Bhupesh Gupta, the response to
this meeting from his party is such that
there is resistance even to the idea of sitting
down and discussing the whole problem in
a spirit of understanding or of mutual con-
fidence, of not doubting each other s motives.
Sir, I am prepared to suspend my judg-
ment in the matter completely, not doubting
his motives either. Is he prepared to do the
same to me? Then alone can one open the
way for a meaningful dialogue in this matter.
In this spirit, Sir I would appeal to him
again: Let us arrive at a consensus in the
matter. This meeting is taking place and it
is continuing. If we can come together
that is all the responsible, political parties,
then a consensus can be arrived at and a
situation can be created in which the
Naxalites, those of them who are open to
reasdn can speak and we can speak to them
and we can open a dialogue and we can
try to tell them that this senseless violence
will not build the country, will not solve
the problems that we all want to solve,
will not create conditions in which alone
they can get satisfaction and they can help
the country go forward. After all, if they have
to take the country forward, they have also
to contribute to the building of this country
and if this is what they want, if they want
to have better conditions, more jobs, more
of industries then, conditions have got to
be created by them and they have to contri-
bute to it also. Therefore, in this sense,
once ths political parties, the recognised
political parties, those who are functioning
in West Bengal, agree and a consensus is
arrived at and this politics of murder is
given up, one can then appeal to these young
men also and tell them that this is the wrong
path and that all the political parties
are today appealing to them to give this
up so that normalcy can return, peace can
return, to the State of West Bengal. And,
it is essential from another point of view also.
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Sir, we know that there are anti-social ele-
ments in West Bengal and elsewhere and in
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urban areas there are anti-social elemenis
and it is they who are taking advantage
of the situation more than any body else,
because, whether it is the politics of violence
indulged .in by any of the parties, whether
it is the politics of violence indulged in by
the Naxalites, advantage is taken of by the
anti-social elements who have probably
never had it so good as on today and who
are acquiring today a certain glamour and
a certain romanticism and that is also to be
considered. while there are people, people
who, for ideological reasons, may today
believe in the Naxalite path, there are others
who in their name sometimes without
their knowledge, many of the anti-social
elements are behaving in a manner which
suits them.

This conforms to their normal pattern
of behaviour which, in this particular case,
gets a kind of political image, whereas the
kind of activity they are indulging in is
usually a crimnal activity. So let us not give
them a chance. Let us not allow this tragic
waste to go on.

Sir, I want to refer very briefly to a sug-
gestion which was just made by Shri Bhupesh
Gupta, and that is to have some kind of
code of conduct. I entirely agree with him
that some kind of code of conduct, what-
ever name you call it by, must be evolved
by the parties functioning together. He
talked of mutual trust and mutual confi-
dence. I agree that without that we cannot
proceed further. And then he said something
which I have often been saying in this House
when charges are hurled against each other.
He said that whether it is his Party member
or my Party member who is kiiled let us
have sympathy for the man who dies. This
is what I have been saying. Even where
it is a police man the same feelings should
be there. Therefore, it is a question of having
a human approach to the problem. And if
we have this human approach, and if we
remember that even police men and offi-.
cials have wives and children, then all of
us can approach the problem in a proper
frame of mind on the basis of humanity

a city like Calcutta as also in other big | and on humanitarian considerations.

10RSS/71/—9
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He also suggested some kind of institutio-
nal arrangement. 1 cannot comment on
that unless he spells out the idea more
fully, but any arrangement which seems to
implement the consensus arrived at to end
this atmosphere of violence and murder is
welcome. I would welcome any such arrange-

ment that they work out amongst them-
selves.

SHRI AKBAR ALI KHAN : The House
also welcomes it.

SHRI K. C. PANT : My hon. friend,
Shri Kalyan Roy, met me—he also referred
to it in the course of his speech—and he
gave me some complaints. I can assure him
that I have immediately taken action on
those complaints; I have sent them on for
inquiry to the State Government. Sir, he
talked of eviction of peasants; retrenchment
of workers and some other points, mostly
in a general manner. If he would pass on
some specific instances and some specific
information, I shall certainly do what I
can in this connection.

Then, Sir, he referred to 2 memorandum
which was submitted by, I think, Shri S.M.
Joshi and Shri Deven Sen...

(Interruption)

This is the information I have got in one
case. The State Government dzcided in
May 1970 that an inquiry in this regard
should be made by the Commissioner of
Burdwan Division. The State Government
decided to drop disciplinary proceedings
against Shri R.K. Bhattacharya and Shri
T.K. Talugdar. At the time when the inci-
dent took place charge-sheets have been
served on them and disciplinary proceedings

ate in progress. In the circumstances it

would not be proper at this stage for me to
make any further comments in the
matter .

(Interruption)

I do not have any further information
with me. This is what T got : yesterday.

IRAJYA SABHA]
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Then, Sir, there was a reference to other
problems in the State, particularly the
problem created by the mflux of refugees,
and I thought it would interest the house to
know the latest figures in this respect. In
my report dated 21st July the latest figure is
53,63,661. It has crossed 50 lakhs, and there-
fore you can easily imagine the burden on the
administration for the arrangements that
have been made to supply food, shelter,
clothes, medicines and all the rest to these
evacuees, and the other dangers which
onc has to guard against.

One has to guard against the danger of
communal trouble and one has to be very
careful about it and we are taking utmost
steps to guard against any communal
disturbance of any kind. One has to guard
against the possibility of disturbance of
law and order also and this also we are
doing. Apart from this there are various
other problems which are facing West
Bengal. I do not want to go into those
problemis in detail but I think I should at
least assure the House that as on the last
occasion during the President’s Rule when
we took a very lively interest and a very,
if I may say so, helpful interest in the deve-
lopmental problems of West Bengal, we
shall continue to do the same this time also.
On the last occasion we passed a Land
Reforms Bill which was welcomed in
Bengal which gave the Burgadars certain
hereditary rights and we also initiated a
programme for the development of Cal-
cutta under the CMDA scheme and we
initiated schemes for rural employment.
All those things we did then. Now we
are going to take the same kind of interest
and in fact with the appointment of Shri
Ray we have a Minister who is going to
devote most of his energies to the solution
of the various problems which { have out-
lined very briefly just now. There will be
a local Branch Secretariat, and in fact
Secretariats of several Ministries in Cal-
cutta, and Mr. Ray will be spending in
Calcutta a better part of his time. Whether
it is the Railway Bridge or the Underground
Railway or Haldia Refinery and the other
ambitious schemes to provide greater
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employment for the people of Bengal,
all these will receive our urgent attention,
These difficult tasks can be achieved only

with the wholehearted cooperation of this |

House and the other House and the people
of Bengal and it is in this spirit that T would
like to request you to extend your whole-
hearted support to the Resolution before
the House.

MR. DEPUTY CHAIRMAN : I am
putting the Resolution of Mr. Niren Ghosh
to vote.

The question is :

“That this House recommends 1o the
President that the Proclamation issued
by the President on June 29, 1971, under
article 356 of the Constitution, in relation
to the State of West Bengal, be revoked.”

The motion was negatived.

MR. DEPUTY CHAIRMAN : I am
putting the Statutory Resolution to vote.

The question is :

“That this House approves the Procla-~
mation issued by the President on the
29th June, 1971, under article 356 of the
Constitution, in relation to the State of
West Bengal™.

The motion was adopted.

THE BUDGET (WEST BENGAL),
1971-72—General Discussion

MR. DEPUTY CHAIRMAN : Now we
have the West Bengal Budget. For the
next week we have got very heavy agenda
because we have to complete all the financial
business before 31st of July. So it will
be desirable if the House agrees to sit a little
longer to-day so that we can complete the
discussion on the Bengal Budget. 1 would
like to appeal to all the Members.. .

SHRI BHUPESH GUPTA (West Ben-
gal) : You have started it. Why should
you say this? 1 have already communicated
to Mr. Om Mechta that the other business
from that House is not going to come till
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!day we have got.
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Wednesday. Therefore Monday and Tues-
We will have three
Budgets.

\ SHRI OM MEHTA
Appropriation Bill has come.

The General

. MR. DEPUTY CHAIRMAN : You get
' four days now. We will discuss the Appro-
priation Bill on Monday.

SHRI BHUPESH GUPTA : Then when
do you take up Gujarat and Mysore?

MR. DEPUTY CHAIRMAN : Whatever
it is, we have got something for next Mon-
day.

SHRI BHUPESH GUPTA : Certainly
we have got something for next week; [
do not deny that.

MR. DEPUTY CHAIRMAN : I say
we finish general discussion on these Budgets
of the three States by Monday; in any case
we will have to finish everything on Tues-
day.

SHRI BHUPESH GUPTA : Today you
cannot finish everything.

MR. DEPUTY CHAIRMAN :
Monday.

SHRI BHUPESH GUPTA : All right.
I said by Tuesday. Even then you can take
up the other things and I think by Saturday
we can complete all the financial business.

SHRI OM MEHTA : All right; today let
us sit up to 6.30.

I say

MR. DEPUTY CHAIRMAN My
worry is to complete the financial business
before 31st July. Whatever plan you
adopt by which we can discuss and com-

plete the financial business, I have no
objection, to accept.

SHRI BHUPESH GUPTA
week we shall be sitting.

. Saturday
MR. DEPUTY CHAIRMAN : Saturday
will be non-official day.

SHRI BHUPESH GUPTA
Friday will be official day.

Then




